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(See Rule 42) 

cENtL ADMINISTRATIVEH TRIAL 
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ORDERSH.E.ET 

IJ Ci.ginal Application No: 	/ 
. .1209 
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3.4  Contempt Petition No  
411 .fleviewApplication  

ZC 
Applioant(S): 	_ 

• aespcndant(S)  

Advocate for the Applicant(S):  

T~ 

Advocate for the Respondant(S).:6  

COVIAIAJ Le 

Notes Of tieiiegisri 	udte •  

06.04.2009 
V 

•r 	s 2fl' form 
IS fi1t. 	

- 	 0/.. 
.SIeios,d v. 	••..• ....... 

Dated 

Dy. Registr 

Aliowkc j  

U 	 . 

I 
e}Ar, 

• 43 	--/7 
o,  

I. 	Heard Mr.R.Sarma, learned counsel 

ppearing for the Applicant; Mr.G.Baishya 

'earned Sr. Standing counsel for fh Govt. 

• India and Mr.B.C.Pathak, learned. 

tanding ounsel for the Silk Board etc. 

pnd perused the materials placed on 

'ecord. Copies of this O.A. have already 

een served on . Mr.G.Baishya and 

r.B.C.Pathak, Advocates. 

• On the oral payer .  of Mr.R.Sarma 

age No.74-A is permitted to be inserted in 

J. he O.A. 

FOr the reasons recorded separately, 

this O.A. stands disposed 

(M.R. • anty) 
\'ice-Chairrnan 
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CENTL ADMINISTRATIVE TRIBAL 
GUWAHATI BENCH, GUWAHATI 

O.ANó.64/2009 
6rd day of April 2009 

Sri Bakul Dutta 	 Applicant 

By Advocate Mr. R. Sarma 
Versus 

The UOI & others 	 . 	 Respondents 

By Advocates Mr. G. Baishya, Senior C.G.S.C. 
Mr. B.C.Pathak, Standing Counsel for Central Silk Board 

CORAM: The Hon'ble Mr. Manoranjan Mohanty, Vice-Chairman 

Whether reporters of local newspapers may be 
allowed to see the Judgment? 	. . 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair 
copy of the Judgment? 	 ..Yes/No 

Vice-Chairman 
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CENTRAL ADM1NISISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 
O.A.No. 64 of 2009 

6th day of April 2009 

Present: The Hon'ble Shri Manoranjan Mohanty, Vice-Chairman 

Sri Bakul Dutta, 
Son of Late Maniram Dutta, 
Resident of Village - Rupnagar, 
Police Station - Borhola, 
District — Jorhat, Assarn, Pin-785 001 

Applicant 
By Advocate Mr. R. Sarma 

Veius 
The Union of India, 
represented by the 
Secretary to the Government 
of India, Ministry of 
Textiles, New Delhi- 110 001 

The Chairman, 
Central Silk Board, 
BIM Layout, Medivala Road, 
Bangalore —560 001. 

The Chief Executive Officer 
and Member Secretary, 
Central Silk Board, 
BIM Layout Medivala Road, 
Bangalore - 560 001 

The Director, Central Muga 
Eri Research and Training 
Institute, Lahdoigarh, 
Jorhat, Assam- 785 001 

The Scientist[E], 
Muga, Silk Worm, Seed 
Organisation, Dispur, 
Near Zoo Guwahati- 781 024 

The Disciplinary Authority, 
Central Muga a and En 
Research Institute, 
Central Silk Board, 
Jorhat, Assam- 785 001 

Respondents 
By Advocates Mr. G.Baishya, Senior C.G.S.C. 

Mr. B.C. Pathak Standing Counsel for Central nBoard 
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O.A.No.64/2009 
ORAL ORDER DATED 06/04/2009 

Manoranjan Mohanty. Vice-Chairman:- 

Applicant, while continuing as an employee of Central Muga Eri 
Research & Training Institute under Central Silk Board, faced a punishment on 
29.11.2006 and he preferred a Departmental Appeal, on 15.12.2006, addressed to 

the Chairman of Central Silk Board. 
Without hearing on his Appeal, the Applicant, on 20.06.2007, approached 

this Tribunal with an O.A. No.174/2007; which was disposed of,on 02.08.2007, 
for want ofjurisdiction of this Tribunal over Central Silk Board. 

On 11.10.2007, a Memorandum was issued [by an Officer of Respondent 

Organisation] to the following effect:- 

"Sri B. Dutta, Technical Assistant is hereby informed 
that order of his reduction to a lower stage in the time scale of 
pay scale of pay issued by this office memo 
No.CSBIMSS0/1/1/3221ES/PF-BD/543 dated 18.04.2007, 
has been reviewed and in modification to it, his pay of 
Rs.6800/- in the scale of Rs.5000-150-8000/- to be reduced 
by one stage for 4[fourj years w.e.f. 29.11.2006. Thus his 
pay will be drawn at Rs.6,650/- w.e.f.29.06.2006." 

Applicant also approached the Hon'ble Guwahati High Court with a Writ 
Application [WP[C] No.5449/20071; which has been disposed of, on 16.0 1.2009, 
with grant of liberty to the Applicant to approach this Tribunal; as by Govt. of 
India Notification dated 22.04.2008 [during pendency of the writ application in 
question] Central Silk Board has been made amenable to the adjudicatory 
jurisdiction of this Tribunal. 

After disposal of the aforesaid writ application on 16.01.2009, the 
Applicant has approached this Tribunal with the present Original Application 
[filed on 02.04.2009 under Section 19 of the Administrative Tribunals Act, 19851 

No.64 of 2009. 
6. 1 	Heard Mr. R. Sarma, learned Counsel appearing for the Applicant, Mr. G. 
Baishya, learned Senior Standing Counsel for Govt. of India [to whom a copy of 
the present O.k has already been supplied] and Mr. B.C. Path s' 
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Standing Counsel for Central Silk Board [on whom a copy of this O.A. has 

already been served] and perused the materials placed on record. 

At the hearing. Mr. R. Sarma, learned Counsel appearing for the Applicant 

stated [a] that the documents, on which the allegations in the Charge-sheet were 

based, were not supplied to the Applicant; N that the Respondents did not afford 

opportunity to the Applicant to be defended by a co-employee; [cJ that no 

independent eye-witnesses were examined in support of the allegations made in 

the Charge-sheet; [d] that the Applicant was not given opportunities to cross-

examine any such witness; [e] that, the Applicant was not allowed to adduce 

defence witnesses and [f] that the penalty imposed on the Applicant was 

disproportionate. He also submitted that the Enquiry Officer acted as a Presenting 

Officer. Finally he submitted that the Appeal dated 15.12.2006 of the Applicant 

is still pending. 
It is stated on behalf of the Respondents that all the points [specified in para 

7-above] can be considered by the Appellate Authority and relief; as due and 

admissible, can be granted by the Appellate Authority and that, therefore, the 

matter need be remitted to the Respondents; who should consider the Appeal 

dated 15.12.2006 of the Applicant and pass orders thereon. 

It appears from the materials placed on record that after a preliminary 

enquiry on 01.10.2005 and 04.10.2005 pertaining to an alleged incident dated 

30.09.20.05, the Applicant was charge-sheeted in a Departmental Proceeding on 

02.02.2006 and the Applicant submitted his reply theretO on 13.02.2006; 

whereafter an hiquiry Officer and a Presenting Officer were appointed on 

24/15.02.2006. It appears the Applicant also faced another Charge-sheet on 

27.03.2006, to which no reply was submitted by the Applicant. A Retired Judicial 
Officer was, however, appointed as Inquiry Officer on 27.03.2006. Upon 

enquiry, a Report was drawn on 05.06.2006 and, an opportunity having been 
given on 10/11.08.2006, the Applicant represented on 29.08.2006. Final Orders 
were passed in the Disciplinary Proceeding on 29.11.2006. Thereafter, he filed 
the Appeal on 15. 12.2006. 

Since it is the positive case, on behalf of the App1icanthat. the Appeal [of 

the Applicant] is still pending and since all the points [now being raised on behalf 
of the Applicant, as noted in para-7 above] can be effectively considered by the 

Appellate Authority, this case is hereby disposed of, without any further waste 

of time, with direction to the Respondents [especially to the Respon 

A ol , 
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No2/Chairman of Central Silk Board] to consider the Appeal of the Applicant 
and pass a reasoned order thereon within a period of 120 days of the receipt of 

copies of the order. 
11. 	Send copies of this order to the Applicant and to all the Respondents 
[along with the copies of the Original Application] and free copies of this order 
be also supplied to the Advocates appearing for the parties. 	 r 

[Manoranjan Mohanty] 
Vice-Chairman 

Nfil 
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DISTRICT 	JORHAT. 

BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE 
TRIBUNAL (CAT) 

GAUHATI BENCH, GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE CEAL 
ADMINISTRATIVE TRIBUNAL ACT, 1985) 

Original Application No ...... ....... of 2009. 

Sri Bakul Dutta ... ... 	Applicant 
- versus - 

The Union of India and others. 
respondents. 

SYNOPSIS OF THE ORIGINAL APPLICATION 

The applicant was appointed as Laboratory 

Assistant on 12.11.1981 and he is discharging his 

duties and responsibi1ities on .promotion. At 

present he is a Technical Assistant. Sri ZAjit Roy, 

Assistant Technician took a loan of Rs..6,850/-

from the applicant and Sri Ajit Roy refused to 

refund the same. On demand, of his loan amount, 

Sri Roy allegedly reported on 30.9.2005 to Higher 

authority a fanciful, manufactured and colourable 

incident. No first Information Report was lodged 

with police. The alleged incident happened at 

Lahdoigarh, Jorhat, and at present the applicant 

is at Kaliabari (Boko) . He purchased an iron tool 
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Central Adminlstrttve Thbunal 

 

02 AIK .2009' 

Mah'att Bench 

(dao) for his domestic use and kept inside the 

tool 'box of his scooter for carrying, home. 

The respondents issued memorandum. on 

1.10.2005 for proposal to conduct an enquiry of 

incident dated 30.9.2005. The respondents issued 

memorandum on 2.2.2006 with the substance of 

imputation of misconduct or misbehaviour.  , and 

directed the. appellant to submit written statement 

of his defe'ice in 10 days. The applicant furnished 

the reply on 13.2.2006. requesting . the Inquiry 

Comrnitteeto drbp the proceedings as the matter is 

amicably settled between Ajit Roy and the 

applicant. . The ' respondents issued '.. another 

memorandum on 27.3.2006 for the aforementioned 

charges and directed to submit written., statement 

in' l0.days. They also issued ahother memorandum on 

10/11-8-06 and directed to submit the reply in 10 

days.. The applicant submitted the reply , on 

29.8.2006 with tequest to exempt him from charges. 

The respondent passed an order, on 29.11.06 with 

major penalty of reduction to a lower stage in the 

time scale of pay by one stage for a period of' 

four. years and he shall not earn his annual 

increments of pay during the said period of 

reduction and, on expiry of the said period.'of 

recuction will not affect the effect of his future 

increment of 'pay.. The' applicant preferred , an 

'appealon 15.12.2006 before the Chairman, Central 

Silk Board, Bangalore, the Appellate Authority and 

prayed. for set aside the Orde'r dated 29'.; 112006. 

The said appeal has not been disposed of till 

date. The respondents issued a , memorandum of 

.11.10.2007 with, modification of the .pay' 'in the' 

.........................,.- , t ..........., 	. 	-.. 	. 	,, 	. ,' 	,, 	, 	,... 	.-.-- 
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Guwahati Bench 

scale of Rs.5000 to 8000 to be reduced by one 

stage for four years w.e.f. 29.11.2006. 

The alleged incident was never reported 

before the Police Station. Copy of report reported 

by Sri Ajit Roy regarding contents and context of 

report not supplied to the delinquent. He was not 

allowed for inspection of Original documents. No 

assistance of ,  co-employee was afforded. 

Independent eye-witnesses were not examined and -.- 	. 
the delinquent was not allowed to cross-examine-

the witnesses nor was allowed to take defence 

witnesses. Penalty inflicted is disproportionate 

to the alleged incident. The respondents were pre-

determined to impose such punishment. During 

enquiry, 	gr Off ice.r Presenting 

Officer. 	The applicant preferred appeal on 

15.12.2006 and the same is still pending. 

The applicant prays, for relief for set 

aside and quash of memorandum/Order dated 

1.10.2005, 3.10.2005, 2.2.2006, 24/25-2-06, 

27.3.2006, 	10/11-8-06, 	29.11.2006, 	10.4.2007, 

11.10.2007. The applicant further prays for 

-service seniority, promotion and back benefits as 

contemporary employees of similar designation have 

already been upgraded by promotion and monetary 

benefits have been provided. - 

Filed by 

F-i led on .. . 	. 	'- 

- 	- 	(Sri Rajeswar Sarma) 
- 	Advocate, 

Gauhati High Court. 
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DISTRiCT : JORHAT. 

BEFORE THE HON' BLE CENTRAL ADMINISTRATIVE 
TRIBUNAL (CAT) 

GAUHATI BENCH, GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE CE'RAL 
ADMINISTRATIVE TRIBUNAL ACT, 1985). 

Original Application No 	of 2009 

• 	Sri Bakul Dutta ... ... 	Applicant 
- versus - 

The Union of India and others. 
respondents. 

LIST OF DATES 

• 	SI. No. .Annexures 	Particulars 	 je 

1 	Money receipt dtd.14.8.03 

2 	Memorandum for attack with 
lethal weapon dtd. 1.10.2005 

3 	Memorandum of enquiry into 
incident dtd.3.10.2005 	

0 

0 	4 	
0 	

4 	Memorandum dated 2.22006 for 	 0 

0 	
• 	 proposal to hold enquiry . 	

0 

5 	Reply of Memorandum dtd. 13.2.06 

6 • Order of Enquiry dtd.24/25-2-06 

7 	Order dtd. 24/25-2-06 for 	 0 

appointment of Presenting Officer. 	• 	
• 0 

8 	Memorandum  for holding Enquiry 
0 	 • 	dtd.27.3.06 	

0 

0 	
9 	Memorandum for rcport for duty 0 	 0 

0 	
dtd. 30.6.2006 	• 
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L 	Guwahat, Bench 

Si. No. Annexures • 	 Particulars 	 Page 

10. 10 Memorandum for appearance before 
Enquiry Officer .  dtd. 10/1 1-8-06 

11. 11. Reply of Memorandum dtd.29.8.06 

12. 12 Order of major punishment dated 
29.11.2006 

13. 13 Preference of appeal before the 
Appellate Authority dtd. 15.12.06 

14. 14 Memorandum of Reduction to a lower 
stage dated 8.4.2007 

15. 15 Order of Hon'ble C.A.T. inO.A. 174/07 
dated 2.8.2007. 

16. 16 	• Memorandum of Notification 
dated 11.10.2007 	• 

17; 17 Notification of Central Silk Board 
dated 22.4.2008 

18. 18 Order of Hon'ble Gauhati High Court 
dated 16.1.2009. 

Filed on 2-.2:.3.... 

Filed, by 

(Sri Rajeswar Sarma) 
Advocate, 

'Gauati High Court. 
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DISTRICT : JORHAT. 

BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE 
TRIBUNAL (CAT) 

GAUHATI BENCH , GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE CEAL 
ADMINISTRATIVE TRIBUNAL ACT, 1985) 

Original Application No ..... 4.. ..of 2009. 

Sri Bakul Dutta ... ... 	Applicant 
- versus - 

The Union of India and others. 
respondents. 

I N D E X 

Sl.No. Particulars Pages. 

1. Original Application 

2. Verification.  

3. ANNEXURE - 1 

4. ANNEXURE - 2 

5. ANNEXURE - 3 2.7- 
6. ANNEXURE - 	 4 

7. ANNEXURE - 5 If 	Sb 
8. ANNEXURE - 6 

9. ANNEXURE - 7 

10. ANNEXURE - 8 

11. ANNEXURE - 9 

12. ANNEXURE -. 	10 

13. ANNEXURE - 	11  

14. ANNEXURE - 	12 ,— q2_. 

15. ANNEXURE - 	13 

16. ANNEXURE - 	14 

0 
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Sl.No. Particulars Pages. 

17. ANNEXURE - 15 

18. ANNEXURE - 16 

19. ANNEXURE - 	17 

ANKURE - 

I. 

t 

A 

I 
119 

Filed by 

Filed on 	. 

(Sri. RajeswarSarma) 
Advocate, 

Gauhati High Court. 
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DISTRICT : JORHAT.. 

~4 BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE 	. 

TRIBUNAL (CAT) 	LL 
GAUHATI BENCH , GUWAHATI. 

Original Application No.... ~..of 2009. 

IN THE MATTER OF 

An application under Section 19 

of the Administrative Tribunal 

Act, 1985. 

A N D 

IN THE MATTER OF 
Sri Bakul Dutta, 

Son of Late Maniram Dutta, 

Resident of Village- Rupnagar, 

Police Station - Borhola, 
a- 

District -Jorhat, 

APPLICANT 

- versus - 

The Union of India, 

Represent 3d by the 

Secretary to the Government 

of India, Ministry of 

Textiles, New Delhi. pIN- floo\ A ,  

The Chairman, 

Central Silk Board, 

I 
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BIM Layout, Medivála •Road, 

Bangalore. 

3. 	The Chief Executiv Officer 

and Member Secretary, 

Central Silk Board, 

BIM Layout Medivala Road, 

Bangalore. 	çoø\ 

4.. 	The .Director, Central Muga 

Eri Research. and Training 

Institute, Lahdoigarh, 

Jorhat, Assam.-W 	SZso\ 

The Scientist (E), 

Muga, Sik.Worm, Seed 

Organisation, Dispur, . 

Near Zoo Guwahat.i. 

The Disciplinary Zuthority, 

Central Mugà and En 

Research Institute, 

Central Silk Board, 

Jorhat, Assam.. 	• -79oQ\ 

RESPONDENTS.. 

DETAILS OF THE APPLICATION 	: 

1) Particulars of the Order against which . the 

application is made :. 	. 	.. 
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 Bench 

The application is made for issuance of 

an order in the nature of Mandamus and/or of a 

certiorari/direction/order to set aside and quash 

the impugned memorandum dated 02.02.2006 1  

27.3.2006, 	10.8.2006 	and 	order 	under 	Memo 

No.CSB/CMER & TI/15(II)/2005/FIR/5511 dated 

29.11.2006 passed by the Director/Disciplinary 

Authority, Central Muga Eri Research and Training 

Institute, Central Silk Board, Ministry of 

Textiles, Government of India, Ladohigarh, Jorhat, 

Assam. 

Jurisdiction of the Tribunal 

The applicant declares that the subject 

matter 	of the 	order 	against 	which 	he 	wants 

redressal is within 	the 	jurisdiction of 	the 

Tribunal under 	Notification 	dated 22.4.08 

published by Ministry 	of 	Personnel, Public 

Grievances and Pensions 	(Department 	of Personnel 

and Training), Government of India. 

Limitation 

The applicant further declares that the 

application is within the limitation period 

prescribed in Section 21 of the Administrative 

Tribunal Act, 1985. 
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4) Facts of the Case :- 

	

4.1. 	That the applicant is a citizen of Iiidia 

by birth and the permanent resident of village Rup 

Nagar, P.O. Borhola, P.S. Borhola, District - 

Jóthat,• Assam, and as such is entitled to rights, 

privileges and protection under the Constitution 

of India and lws framed thereunder. 

	

4.2. 	That the applicant was qualified to be 

appointed in the .post of Laboratory Assistant and 

he was appointed on 12.11.1981 and posted at 

Titabar. The applicant is energetic, dyamic, 

obedient and loyal to the service and because of 

all such qualities the applicant was promoted from 

time to time since 1981 and discharging his duties. 

and responsibilities as Technical Assistant at 

Central .Muga, Eri Research and Training Institute, 

Lahdoigarh. The applicant was discharging such 

capacity since 5.6.20.00 at Lahdoigarh and during 

his stay at Lahdoigarh he came into contract with 

Sri Ajit Roy, Assistant Technician and both 

started living together on rent. Sri Ajit Roy 

during stay together took loan of Rs.6,850/- from 

the applicant on 14.8.2003 and on receipt of the 

.-... 	. 	.- 	. 
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said amount from the applicant Sri Ajit Roy issued 

a handnote on revenue starrip, acknowledged, having 

received 

A copy of the acknowledgement dated 

14.8.2003 signed and issued by Sri 

Ajit Roy is annexed hereto and 

marked as Annexure -1. , 

4.3. 	That during the month of August, 2005 in 

bsence of the applicant in rent prethises, an 

incident. of theft happened and the applicant a bit 

suspected 	upon 	Sri 	Ajit 	Roy 	resulted 

misunderstanding of each other and they decided to 

live separatel.y from the month of September .2005 

and accordingly they were living separately. 

4.4. That SrI Ajit Roy, Assistant Technician of 

Central Muga Eri Research and Training Institute, 

Lahdoigah allegedly alleged that, the applicant 

vatta)ed Sri Ajit Roy with a sharp weapon (dao) on 

30.9.2005 and accordingly the Director issued a 

memorandum on 1.10.2005 and proposed to conduct an 

enquiry of the incident of. 30.9.2005 to find out 

the , facts. It needs to mention that no First 

Information Report was lodged before the police 

station for alleged incident . and ' applicant 
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demanded a copy of complaint submitted by Sri Ajit 

Roy to the respondent but the same has not been 

furnished till date. 

A copy of memorandum dated 1.10.2005 

is annexed hereto and marked as 

Annexure-2. 

	

4.5. 	That the Deputy Director of the central 

Muga Eri Research & Training Institute, Lahdoigah 

issued a memorandum on 3.10.2005 stating inter 

alia that the inquiry committee felt necessary for 

enquiry into the incident that took place near the 

main gate of the Institute on 30.9.2005 between 

the applicant as well as Sri Ajit Roy and directed 

the applicant and others to appear, before the 

inquiry committee on 4.10.2005 for inquiry into 

the case without fail. 

A 	copy 	of . memorandum 	dated 

30.10.2005 is annexed hereto and 

marked as Annexuré-3. 

	

4.6. 	That the Director issued a memorandum on 

2.2.2006 proposed to hold an inquiry against the 

applicant for imputations of the misconduct or 

misbehaviour in respect of which the inquiry is 

proposed to be held and the applicant was directed 
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to submit his Written statement of defence and 

whether the applicant desire to be heard in 

person. 

A copy of memorandum dated 2.2.2006 

is annexe.d hereto and marked as 

Annexure-4. 

4.7. 	That 
	

the 	applicant 	on 	receipt 	of 

memorandum has gone through the contents made 

thereupon and submil :ted his reply on 13.2.2006 

inter alia tha t the allegation levelled against 

the applicant is based on no facts and 

circumstances and the whole incident is 

manufactured, colourable and concocted. Being the 

applicant honest is nowhere involved in such 

incident. However tendered apology before Ajit Roy 

and requested the Director not to proceed further 

of the proceeding as the relationship between Ajit 

Roy and the applicant are amicably settled. 

A copy of reply dated 13.2.2006 is 

annexed hereto and marked as 

Annexure-5. 

4.8. 	That the Director 	pased an 	order 	on 

24/25-02-2006 where an 	inquiry 	is being 	held 

against the applicant to inquire into the charges 



levelled against him.. Accordingly, Dr. P.K.Kakati, 

Deputy Director, Central Muga, Eri Research and 

Training Institute, Lahdoigarh, was appointed as 

the Inui.ry authority. The Director passed. another 

order on 24/25-02-2006 where Sri . M. R. Das, 

Assistant Director, Central Muga, Er Research and 

Training 'Institute, Lahdoigarh, was appointed as 

8 '.ics 34cp uj 
enta1 Admlnistrwthn Thbuna 
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uwahati Bench 

the Presenting •Officer. 

Copies of order dated 24/25-02-06 

appointing Dr. P. K. Kakoti and Sri 

M. R. Das as the Inquiry Authority 

and the Present :ing Officer are 

annexed , hereto and marked as 

Annexures-6 and 7, respectively. 

• . 4.9. 	That the Director issued a memorandum on 

27.3.2006. inter alia that the.Director, proposed to 

hold an inquiry, for imputation of misconduct or 

misb?ha1ióur in respect of which the inquiry is 

set out and the applicant was directed to submit 

the written statement of memorandum in his 

defence. . . . 

A copy of memorandum dated.27.3.2006 

is annexed hereto and marked, as 

Annexure-8. , . 
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4.10. 	That the Director of Central Muga, En 

Research and Training Institute in short CMER & TI 

issued a memorandum dated 30.6.2006 inter alia 

that in pursuance to Central Office Memorandum 

dated 10.4.2006, the applicant stands relieved at 

Lahdoigarh, Jorhat and advised to report for duty 

to the Assistant Directo.r, Muga Silk Worm SeeS. ,  

Production Centre, Kaliabari in the district of 

Kamrup, Assam within the admissible joining time 

and at present the applicant is discharging his 

duties and responsibilities at Kaliabari (Boko) in 

the district of Kamrup, Assam. 

A copy of memorandum dated 30.6.2006 

issued by the Director is annexed 

hereto and marked as Arinexure-9. 

	

4.11. 	That Sri P. K. Thakur, Inquiry Officer 

issued a memorandum on 10.8.2006 stating inter 

alia that the inquiry Officer has examined 5 

witnesses but the delinquent was not allowed to 

cross-examine. Further Dr. P. K. Kakoti was 

appointed as the Inquiry authority by order dated 

24/25-02-06 whereas Sri P. K. Thakur conducted the 

inquiry officer without any pre-intimation to the 

delinquent. The inquiry Officer did not, allow the 

A 

IV 
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delinquent to take assistan'trom the co-employee., 

The delinquent was not allowed to take his' defence 

and not ällbwed to have inspection of original 

documents and as such the findings of itlqu.iry 

officer is perverse and violative in law 

A copy of inquiry , report dated 

10/11-08-2006 is annexed hereto and 

marked as Annexure-lO. 

	

4.12. 	That the applicant filed a representation 

on 29.08.2006 stating inter ,alia that no such 

incident happened though the inquiry officer 

submitted the repor,t and the delinquent has not 

committed any misconduct or misbehaviur and 

fervently requested to free him from charges, as 

the applicant has, great financial, obligation and 

burden due to his school going children as service 

is the.eaning source of the applicant., 

A copy Of 'representation represented 

on 20.8.06 is annexe,d hereto and 

marked as Annexure-il. 

	

4.13. 	That 'the Ditector/Disciplinary authority 

passed an or,de±' on 29.11.2006 inter alia that the 

disciplinary authority arrived to the conclusion 
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that the component charges proved against, the. 

delinquent 'in the case are etrëmely seripus in 

nature and constitute serious misconduct on his 

nart ' and. has . failed to maintain absolute 

integrity,, had acted a manner which is unbecoming. 

of Government Servant and inflicted major penalty 

of reduction in a lower stage in the time scale of 

pay by one stage for a period of four years and 

the applicant shall not earn hi's annual increments 

of pay during the period of reduction. It may be 

noted that prior to passing the major penalty the 

applicant was 	not afforded the opportunity of 

personal hearing and as 	such the order passed, on 

29.11.2006 is perverse, arbitrary, contrary and 

defiance of logic and the same is liable to be' set 

aside and quashed. 

A copy of order dated 29.11.2006 is 

annexed hereto and marked as 

Annexure-12. 

4.14. 	That the applicant preferred an appa1on 

15.12.2006 before the appellate authority that is 

the Chairman, Central Silk Board, Bangalore and 

the copy of,the appeal was also forwarded to the 

Director/Disciplinary authority stating inter alia 
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that the inquiry conducted by the inquiry Officer 

were not as per the established procedure of law. 

During the course of inquiry, the delinquent was 

not allowed to cross-examine. Further the 

delinquent should have been given defence to take 

the assistance of the legalpractitioner but that 

opportunity, was not given to the applicant. 

Further the delinquent was not given opportunity 

to have inspection of original documents. 

A copy of 	the 	appeal 	dated 

15.12.2006 is annexed hereto and 

marked as Annexure-13. 

4.15. 	That, the applicant categorically states 

that no such incident was happened on 30.9.2005 

though allegedly alleged against the appitcant and 

the total story is colourable, manufactured and 

concocted. In his reply on 13.2.2006 that he 

carried a dao and kept in the tool box in his 

scooter and the said dão was branded/new purchase 

from the open market for his domestic use and not 

for malafide intention for criminal offence. 

4.16. 	That the applicant joined, services in 

1981 and since then till date he was promoted 
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several times due to his integrity, loyalty and 

honesty. Besides the applicant was allowed to draw 

time scale of efficiency bar as and when fell due. 

Though incident was not happened still tne 

applicant amicably settled the matter with the 

concern person and the alleged incident was never 

reported before the police station nor the 

respondents reported the same and as such the 

respondents should have not initiated the 

disciplinary proceedings against the applicant. 

4.17. 	That, the applicant filed an application 

under Section 19 of the Administrative Tribunal 

Act, 1985 on 20.6.2007 before this Hon'ble 

Tribunal being Original Application No.174/2007 

and the said Original Application was dismissed on 

2.8.2007 for want of jurisdiction. 

A copy of order dated 2.8.2007 in 

O.A. No.174/2007 is annexed hereto 

and marked as Annexure-14. 

4.18. 	That, the Scientist-E of Muga Silk Worm 

Seed Organisation, Central Silk Board, issued a 

memorandum on 11.10.2007 informing the applicant 

that Order for his reduction to a lower stage in 
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the time scale of pay has been reviewed and in 

modification d3f it his pay of Rs.6,800/- in the 

scale of 5000 to 8000 reduced to t one stage for 

four years w.e.f. 29.11.2006. The applicant is 

allowed to draw his pay at Rs.6,650/- we.f. 

29.6.2006 and no increment is allowed to be drawn 

since 29.6.2006. 

A 	copy 	of 	Memorandum 	dated 

11.10.2007 issued by Scientist E in 

annexed hereto and marked as 

Annexure-15. 

• 4.1.9. 	That the applicant as a writ petitioner 

filed, a writ petition on 9.10.2.007 being WP(C) 

No.5449/2007 under Article 226 of the Constitution 

of India challenging the legality, validity and 

propriety, of Memorandum dated 2.2.2006, 27.3.2006, 

10.8 . 2006' and. 2.9 . 11. 2006, 

4.20. . That, the applicant states that during 

the pendency of the writ petition being WP(C) 

5449/2007 before the Hon"ble Gauhati High Court, 

the Government of India published a Notification 

on 22.4.2008 whereby, the Central Government 

specifies first day of May, 2008 as the da on 
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and from which the provisions of Sub-Section 3 of 

Section 14 of the Administrative Tribunals Act, 

1985 shall apply to the otganizations including 

Central Silk Board. 

A 	copy 	of 	Notification 	dated 

22.4.2008 published by the 

Government of India is annexed 

hereto and marked as Annexure-16. 

4.21. 	That, the applicant states that the writ 

petition being WP(C) No.5449/2007 came up for 

hearing on 16.1.2009 before the Hon'ble Gauhati 

High Court •  and upon hearing the parties and on 

bringing the Notification dated 22.4.2008 1  the 

writ petition stands disposed with liberty to the 

petitioner to approach the Hon'ble Central 

Administrative Tribunal, Gauhati Bench, in respect 

of his grievances raised in his writ petition. In 

the event of approaching been.made, the Tribunal 

shall condone the delay, if any, taking into 

account the fact that the petitioner was pursuing 

his remedy, before the Hon'le Court and the 

Notification dated 22.4.2008 was issued during the 

pendency of the writ petition. 
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A copy of Order dated 16.1.2009 in 

WP(C) No.5449/2007 is annexed hereto 

and marked as Annexure-17. 

4.22. 	That 	the applicant staes that the 

Respondents have promoted the , contemporary 

employees who joined along with the applicant to 

the higher scale of pay on the other hand the, 

applicant have not been promoted to the next 

higher grade, 'thus, the respondents not only 

inflicted major punishment by reduction of 

increment for four years but also illegally 

withheld his promotion to the next higher grade. 

The applicant is entitled, to promotion and service 

seniority otherwise, this will not only affect his 

career but also his promotion. 

5) GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

5.1 	For that, the applicant categorically 

states that no such incident was happened 

on ,  30.9.2005 though allegedly alleged 

against the applicant and the total story 

is colourable, manufactured ' and 

doncocted. In his reply on 13.2.2006 he 

carried a iron tool (dao) and kept in the 
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tool box of his scooter and the said .dao 

was branded/new purchased from the open 

market for his donestic use and not for 

málafide intention to . commit criminal 

offence.. 

	

5.2 	For that, the applicant joined services 

in 1981 and since then he was promoted 

several tires due, to his integrity, 

loyalty and honesty. Besides, . the 

applicant was allowed to draw' time scale 

of efficiency bar as and when fell due,. 

No incident happened, stil the.applicant 

amicably settled the matter with, the 

concerned persoh and the victim in the 

alleged incident never reported the 

matter before the police Station nor the 

• ' ' respondents did the same and as such the. 

respondent .:should have not •• initiated 

disciplinary' ' proceeding against the 

applicant. ' 	• 

	

5.3 	For , that, the respondents should have 

furnished a' copy of report reported by 

• , • Sri Ajit. Roy regarding the contents and 

context of the report but the' same had 

not been supplied and as such the 
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5.4 

disciplinary authority initiated the 

proceeding behind his back and such 

proceeding is not under the established 

procedure of law. During the course of 

disciplinary proceedings the respondents 

were approached by the applicant for 

inspection of original documents but not 

allowed to inspect the same, even the 

applicant was not furnished with the 

photocopy of the documents, so that, he 

could be enabled to take his defence but 

was refused. 

For that, it was the duty of the 

disciplinary authority to give the 

assistance of the co-employee so that the 

delinquent can take proper defence in his 

case but in the instant case the same was 

not found. The disciplinary proceeding 

started with the interested witnesses for 

the Central Silk Board but no independent 

eye witnesses were examined because of 

the fact, no such incident was happened 

and even the delinquent was not allowed 

to cross-examine the witnesses. He was 

not allowed to take defence witnesses. 
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5.5 
	For that before passing the award of 

major penalty, the respondents should 

have given an opportunity of personal 

hearing to the delinquent and that 

opportunity was not afforded to the 

applicant. The major penalty inflicted 

upon the applicant is fully uncalled for, 

unjust unreasonable and, defiance of logic 

and the penalty is disproportionate to 

the alleged incident happened. The 

respondents were pre-determined to 

inflict the major penalty and subsequent 

proceedings are of mere formalities, for 

that the Director while inflicting the 

major punishment upon the applicant has 

not applied his own mind and just carried 

forward the findings of the Enquiry 

Officer. 

	

5.6 	For that, during, the course of enquiry 

proceeding the applicant 'found that the 

Enquiry Officer many a times acted as 

presenting officer which is barred by 

law. The applicant preferred the appeal 

on 15.12.2006 before the Appellate 
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Authority, i.e. the Chairman, Central 

Silk Board,. Bangalore, which should have 

been considered favaourably and the said 

appeal is still pending till date. 

Meanwhile, the respondent issued 

memorandum on 18.4.2007, reduction to 

lower stage from pay scale of Rs.5000• to 

8000 to lower scale, senlor FA scale of 

Rs.4,500 to 7,0O0. Subsequently, another 

memorandum was issued on ll . .10.20071 by 

modification of. Memorandum dated 

18.4.2007 whereby, the applicant's salary 

is fixed in the scale of Rs.5000 to 

Rs.8000. S 

5.7 	For that, 	the respondents had not 

• considered the adverse effect of the 

S 

	

	applicant by passing the impugned order 

to reduction'by one stage for four years 

• w.e.f. 29.11.2006. Thus, the order is 

illega5l and ultra vires and liable to b5e 

set aside and quashed. 

6) DETAILS OF THE REMEDIES EXHAUSTED 
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The applicant declares that he has 

availed of all the remedies available to him by 

preferring appeal on 15.12.2006 before the 

appellate authority and subsequently approached 

several times in different occasions for disposal 

of the same but is pending till date. He has no 

other efficacioUs alternative remedy available to 

him except to file this application. 

7) MATTER NOT PREVIOUSLY FILED OR PENDING IN ANY 

OTHER COURT 

The applicant filed Original Application 

No.174/2007 on 20.6.2007 and the said application 

was dismissed on 2.8.2007 for want of jurisdiction 

(Annexure-14). Further, the applicant filed a 

writ petition on .9.10.2007 being . WP(C) 

No.5449/2007 before the Hon'ble Gauhati HighCourt 

and the Han' ble Court disposed of the writ 

petition on 16.1.2009 in WP(C) No.5449/2007 with 

liberty to the petitioner to approach the Central 

Administrative Tribunal, auhati Bench in respect 

of hisgrievances. (Annexure-16) 
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RELIEFS SOUGHT: 

In view of the facts mentioned in the -

application, the applicant prays for the following 

relief(s), to set aside and quash : 

8.1 	Memorandum dated 1.10.2005 (Annexure-2) 

8.2 	Memorandum dated 3.10.2005 (Annexure-3) 

8.3 	Memorandum dated 2.2.2006 (Annexure-4) 

8.4 	Order dated 24/25-2-06 (Annexure-6) 

8.5 	Order dated 24/25-2-06 (Annexure-7) 

8.6 	Memorandum dated 27.3.2006 (Annexure-8) 

8.7 	Memorandum dated 10/11-8-06 (Annexure-lO) 

8.8 	Order dated 29.11.06 (Anneure-12) 

8.9 , 	Memorandum dated 10.4.2007 (Annexure-14) 

8.10 	Memorandum dated 11.10.2007 (Annexure-15) 

8.11 	That the applicant prays for service 

seiiiority, promotion' and hack benefits as 

contemporary employees ' of  similar 

designations have already been upgraded 

with promotion and monetary. benefit. 

INTERIM ORDER, IF ANY, PRAYED FOR 

Pending 	final 	decision 	on - the 

application, the applicant seeks the following 

relief(s) :. 

9.1 Memorandum dated 1.10.2005 (Annexure-2) 

- - 	 - 	

-; 
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9.2 'Memorandum dated 3.10.2005 (Annexure-3) 

9.3 Memorandum dated 2.2.2006 (Anriexure-4) 

9.4 Order dated 24/25-2-06 (Annexure-6) 

9.5 Order dated 24/25-2-06 •(Annexure-7) 

9.6 Memorandum dated 27.3.2006 (Annexure-8) 

9.7 Memorandum dated 10/11-8-06 (Annexure-lO) 

9.8 Order dated 29.11.06 (Annexure-12) 

9.9 Memorandum dated 10.4.2007 (Annexure-14) 

910 Memorandum dated 11.10.2007 (,An'nexure-lS) 

This 	application 	is 
	filed• through 

advocate. 

Particulars of Indian Postal Order 

 'I.P.O. 	No. 

 Date of issue 

 Issued from 

 Payable at 

12) LIST OF ENCLOSURES 

Memorandum of application. 

ANNEXURES 

Vakalatnama 

Indian Postal Order (I.P.O.) 

a 
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VERIFICATION 

I, Sri Bakül Duttä Son of Late Maniram 

Dutta, aged about 49 years, Hindu by religion, by 

occupation Service, resident of village Rupnagar, 

Post 	Office-Bothola, District 	- Jorhat, Assam do 

hereby verify that the contents of paragraph 

').-'. ..... 	are true to my knowledge 

and 	paragraphs 	tt..a .................... ct 	Lt? O. 

believed to 	be 	true 	on 	legal advice 	and 

that I have not suppressed any material fact. 

Date: 2_- March 2009 

Signature of the applicant 

Place : Guwahati. 
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flece!ved Rs. 6850/= (Rupees Six thousand 

Eight huncied Fifty ) only foii Shri Bakul Outta 

Secty, CMER & TI Co—Op. Society being the collection 

ariount for the ctonth of Piuguct 2003. 

Sd!-  Illegible 

14/8/03 

JN 

0 
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& TRAINING INSTITUT 

CENTRALSILK BOAR1 
J .  Ministry Of Textiles : Govt. Of India 

I 7 	 .• 	.  -7 - Lahdoigarh 	85 700 Jorhats8ai .  
O.CSB/R&TI115(11Y2O°S'

_- 
 4,  5' 	0• 	

Dated 03.10.2.005 

MEMOR&NDVM 	
0 	 . 

Sub: Inquiiyinto thà Incidence took place
. 
 near the main gate of the Institute on 

30.09.2005. - rcgarding. 	. 

The Lnquüy Committee. felt necssaiy 10 present 	the following 
OcalilfSFWs,CER&TI, L.ahdoiga± -for izquixy into the incidence that took place near (he' 
main gate of the jn.st lute on 30.09.2005 in between ShiiBokul DuL, Technical Asistan1 & Slui 

	

.Ajit Roy, Malstazl Technician of this IndiUtc. 	 .. 

SIui Bokiil DuUa, Technical Assistant, CMER&Tl; Lahçloigarli 	. 
Shri Ajit Roy, Assistant Tcclujici.an, CMER&T1 I  Lahdoigarh 

3.- 	Shzi K.K.Duley, Cliowki&kii CNER&T1, Lalidoigaili 
Shii Mohan Das, Chowkidac, CMIR&TI, Laltdoigarh 
Sini Narayan Mahinta, CMER&TI, L.ahdoigarh 
Shri Pulin Hazaiika, TSFW, CIUiR&TI, Lahdoigah 

• 	7-. . Shxi Bhupen Borah, TSFW, CMIER&T1, Lalidoigarh 
8. 	Slui Purnananda 2aruah, TSFW, CMER&T[, Lahdoigarh 

They arc hereby directed to appear befprc the Inquiry Comm lice on 04.10.2005 
at 100 p.m. in the Conference Hall of this Institute for inquiry into the case without W. 

• . 	 . 	. 	
(Dr.PQakati) 
TY D_RE_I _OR 1)1'__PU  

To, 

• OLShdBakul Dutta, Technical Assistant, CMER&TJ, Lahdoigárh 

	

2. Shi Ajit Roy, Asistant Technician, CMER&TI, Lahdoigarh 	

ZAPR

unaI 
0. Shui K.K. Doley, Chowkidar, CMER&TI, Lahdoigarh
04. Shri Mohan Das, Chowkidar, CMER&TI, Lalidoigarh -
05. Slui Narayan Mahanta, CMER&TI, Lahdoiganh -  

06. SiuiPulin Hazaiika, TSFW, CMER&TL Lahdoigarh 
07. Shri Bhupcn Borah, TSFW, CMER&T1, Lãhdigan1i 

Shri Purnaz anda Baru.ah, TSFW,'MER&TI, Lthdoigar 
 

H 	0 0 	'••4 	- 	. 

9> 

'). 
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uwatt,9nCh CE. TRAL MUGA ERI RESEARCH & 
H' 	 ' ...... . TRAINING INSTITUTE 

• 	 . . 	. 	CENTRAL S I L K BOARD 
Ministry Of Textiles : Govt. Of India 

Lahdoigarh -785 700 
Ph. No.23355, 2335528 	 . 	'.Jorha[ (Assam) 

No.CSB/CMER&TL'l 5(1 1)/2005/FIW/C 	Dated 02.02.2006 

CONFIDENTIAL 

MEMORANJ)UM 

The undersigned proposes to hold an inquiry against Shri 
Bakul .Dutta Technical Assistant, Central Muga Eri Research & Training 
Intitute, tahdoigharh. Jorhat '(Assam) uidcr Rule 14 of the Central Civil 
Services (Classification, Control and Appeal) Rules. .1965. The 'substance 

. of the ithputations of misconduct or misbèhàviour in respect of which the. 
inquiry is proposed to be held is 'set out in the enclosed statement of 
'articles of charge (Annexure- 1). A statement of the imputations of 

• misconduct or'misbehaviour in support of each article of charge is 
• encksed'(Annexure-II). A list of documents by whith, and a. list of 

witnèss by whom, the articles of charge are proposed to be sustained are.'' 
also enclosed (Annexure-Ill & IV). 	. 	., . 

. 	. Shri Bakul Dzola is directed to submit within 10 (ten.) days 
of the receipt :of this Memorduin a written siatement of his defense and 
also to state whether he desire,.to e heard in person. 	. 

.He i s  informed that an inquily will be held only.in respect 
of those' articles of charge as are not admitted. He hould therefore, 
specifically admit or deny each article of charge. 	. 

• Shni Bakul Dutta is further informed that if he does not. 
submit his written statenient of defence on or before the date specified in 
para 2 above, or does not appear in person beforC the Inquiring Authority 
or otherwise fails or refuses to comply with the prOvisions of Rule 14 of 
the CCS (CCA) Rules. 1965, or the orders/directions issued in pursuance 
of the said rule, the liiquiring Authority nia hold the inquiry against him 
ex pthe. 

ConEd .2 

• 	. 
_:i,,_ ,=. 	• •_...__...._. .•- •-.•--••--• •' 'p 
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5 	Attention of Shn Bakul Dutta is invited to Rule 20 of the 
Central Ci ii Services (Conduct) Rules, 1964 under which no Government 
servant shall bring or attempt to bring any political or outside influence to 
bear upon any superior authority fo  furthet his intel est in respect of mattel s 
pertaining to his service undcr the Government If any representatloil is 
received on his behalf from aiother person in respect of any matter dealt 
with in these proceedings it will be presumed that Shri Bakul Dutta is 
aware of such a iepresentatlon and that it has been made at his instance and 
action will be taken against him for violation of RUle 20 of the CCS 
(Conduct) Rules, 1964. 	. 

6 	 The receipt of the Memorandum may be acknowledged 

End As Above 

-(iiakravort) 
DIRECTOR:. 

To,. 
Shri Bakul Dutta 
Tehnicai Assistant 
Central Muga En Research & 
Training Institute, 
Lahdoigarh, Jorhat (Assam). 
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ARTICLES OF CHARGE FRAMED AGAI1ST SHRI BAKUL DLJTT&, 

TECHNICAL 4SSISTANT, CEN]TRAL MLTGA ER1 RESEARCH & 

TRAINING INSTITUTE, LAI{DOIGARH, JORHAT (4SSAM) 

ARTICLE - i 

Shn Bakul Dutta Technical Assistant Central Muga En 

Research & Training Insiitute Lahdoigaih Toihat (Assam) has 

entered into gross moral rt sconduct of fats' attack to Shii Ajit Roy, 

Assistant Technician and attempted to inui.dei Shu Naiayan 

Mahanta, Chowkidar,CM R&TL Lahdogarh The said acts of 

disorderly behaviour, con"mitted by the aid Shri Bakul l)utta 

constitute serious misconduct on his part He has thus fail to maintain 

absolute integrity and has acted in a manner which is quite 

unbecoming of a Govt Serant thereby contiavening Rule 3(1) (i) (iii) 

• 'and Rule 3-C (23) (10) (4) of CCS (Conduct) Rules, 1964. Hence, the 

charge. 	• 	•: ., 	 ' 

r 	
-'--.----- 
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Station, Boko to 1 echmcal Service Ccnti c Nazira ivasaga1 Assam undi 

National Sricultiire Project, Eorhat,. Assam. 

The, said Sh±i Bakul Dutta,while, lie was v'oking as Technical 

Assistant at Central Silk Bord Techim..al Service Centre, Nazira, Sivasagar 

Assam since 03.09.1990, de Central Office Memorandum No.CSB-48(1)'86-

ESJ .VoI.Vll dated 21 .11 .1996 he was transfened from Technical Se.rice Centre, 

Nara to Grainage-u1n-Exeflsi0fl Cen1re Aizawl. Mizoram Under Regional 

Sericulture Research Station, Jorhat, Assam. 	 .. 

The said Shn B1ail Dutta, while, he was working at GEC, Ajzas1, 

Mizoram in the said capacity of Technkal Assistant since 21.01.1997, ide 

Central Office Memorandum No.CSB-48(19)197ES.I dated 15.04.2000 he was 

transfeffed from GEC, Ai'ivl, Mizoram, to Central Muga Eri Research & 

Training Inthure, Lahdoigarh, JOrhat, Assam. He was relieved at REC, Aizawl 

on 31.05.2000 (A/N) and reported for duty at Central Muga En Research & 

Training Institute, Lahdoigarh, Jorhat,. Assam on 05.6.2000 (FiN). The said Shii 

Bakul Dutta has been working at Central MUga ELAI Research & Training Institute, 

Lahdoigarh in the said capacity of Technical Assistant since 05.06.200. 

0 	

0 	
Contd.....3 
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The said Shri 	akul 'Dutta. Technical Assistant has 'pntered into gross 

moral misconduct of fta1 attack on .Shri 'Ajit Roy, Technical Assistant and 

• attempted to murder Shri N. Mahanta, Chiwkidar, 'CMER&TlI, Lahdoigarh on 

30.9.2005. at about 9.00 a.m 	near the main Gate, of' 	ivER&TI, Lahdbigarh 

office complex.  

• 	 '. 

: 	

, 	 The casejiM.g3L.fQ the said iñcidnce follows. 	 . . 	 . 	 . . 

Complaint lodgedJiyLhri ' Ajit Roy for the 

• below.'  

On 30.9.2005 at 9.00 a.m. 	within, the Office complex, Shn Bakul 	• 

Dutta, Technical 'Assistant took out a sharp weapon (Dao)' from his 	Scooter and 

attacked (Shii Roy) without any provocation from. his (Shri Roy's) side 'while he 	' 

(Shri Roy) in a bit to tried to s i s'e himself gol injur' in his right hand 

• '. 	 • 	
Pieiimin arv Enquiry Committee was constituied' to enjuire. into the 

incidence. The members of the Committee were as iollows 	• 	 . 	 . 	 . " 

• 	' 	 ','' 	Contd..4 	' 
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1. Dr. P.K. Kakati, Deputy Director. 	 Guwahti Bench 

• 	2. Dr. KC. Singh, Deputy Director. 

Shii D. N. Duaah, Deputy Director. 

Shri A.K. Dasi; Deputy Director (A&A). 

Shri M.R. Das, Assistant Director(A&A). 

Shri O.N. Si.ngh, Superinten4ent. 

The foiloing Officia1s/TSi'Ws were directed to appear before the Inquity 

Committee on the basis of the witness as stated by Shii Roy, Assistant Technician 

on 01.10.2005 at 2.00 P.M. in the conference hail of this institute vide 

Memorandum No.CSBICMER&TII1 5(ll)/2005/F1R14556-4560 dated 01.10.2005, 

they appeared before the Inquiry Committee for their disposition. 

Shri Ajit Roy, Assistant Technician (complainant) 

Shri l3akul Dutta, Technical Assistant (accused) 

Shri K.K. .Doley, Chwkidar (witness) 

Shri Mohan Das. Cho1.kidar (witness) 

'Shri Pulin Hazarika, TFW (witness) 

• 	The above• complainant, accused and with esses were allowed to depose their 

• statement before the Inquiry Committee. Shii Mohan Das. Chowkida (witness) 

did not turned up on that day before the Incjuirv Conunittce. The hquiry 

Committee advised all the witness to submit their sigtied statement to Conirnittee. 

The statemefls of the respective witness as follows. 

• 	 . 	 • 	• Contd ... 5 
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1. Statement dated 0I1200 ftvnishedb1SiPS1t Technician  

(cornp1ain!). 

On 30.09.2005 (Fiiday) around 9.00 a.m. to 9.05 a.m., we 5/6 persons 

were taking tea in the tea shop located in front of office. In the mean time, Sini 

Bakul Dutta came to office by Scooter and kept his Scooter inside the oilice gate. 

Immediately after getting down from the Scooter, he stailed shouting and 

enquired where about of. Shri Narayan Mahan, Chowkidar. Then Shñ K.K.  

Doley, who was at the inain Gate on the day infonud him (Shri Bakul Dutta) that 

Shri Mahanta was absent and in his place he (Slui K.K. Dole) attending duty. 

Then Shri Bakul Dutta shouted (Mahanta with slang words) that if Shri 

Mahanta had been on duly he would have cut him into.pieces. Then, Shri Bakul 

Dütta with a sharped weapon (Dao) in his hand rushed towards the tea shop 

shouting with slang words charging Shri Roy about the. then complaint to the 

Director against him (Shri Bokui Dutta) regarding niisappropriatipn of money by 

him of the 3 and 4 group employees co-opeiative society of this Institute.. 

• Then he (Slid 1aku1 Dutta) with a Dao in his hand attempted to murder Slui Roy. 

• To save him (Slui Roy) from the attack, he (Shri Roy) catch hold the hand of Shri 

Bakul Dutta. The people gathered there came to rescue Slid Roy from Slid Bakul 

Dutta. 'Duiing the course of strugle between them, Slid Ajit Roy got cut injuiy 

on his tight hand from the Dao with which Shri Dutta was trying to attack him. 

Contd.......6 
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Shri Pulin Hazanka TSFW took avav the said sharped weapon from Shn Dutta 

Shñ Ba.kul Dutta 	rdered Shri Pulin Hazarika to put The said weapon '(Dao)in the 	. 

• Tool Box of his Scooter. 	After that Shil Bakul Dutta entered into the office 	: 

campus slowly thieatemng him (Shn ROiv) to be careful as one day he (Slwi Roy) 

will be cut into pieces for the said reason of 'complaining to the Direct 	regarding 	. 	. 

co-opeiative matter 	In the tnean time 	othei office staff gatheied in the offic.e 

premises He (Shri Apt Ro\) mli.mated ibout the incidence and shown his injur 

10 Dr K. C. Singh Deputy Ii) 	c1oi and Shn 1) N Duaiah, Dput) Dircctoi and as 

per their ach'ic. 	he (Shri Roy) went to the Doctor for Medical treatment. He 	. 

submitted Medical Certificate vide his another apphcation datecl.01. 10.2005. . 	
0 

• 	2. statement dated' 01.10.2005 furnished .by'Shñ Bakul 1)utta. Technical 	.: 

Assistant (accused). 
 

O : , 	 Since 9 (nine) months he (Shin Bakul Dutta) and Shii Narayan Mahanta, 	 0 

Chowktdar sere staying in the same rented house at Lahdoigaih Chanali Theie 

was a good relation between them. Suddenly,' during the last part of August,. there 

0 was a theft case in his (Shri Bakul Duna's) rented' house and he (Shii Dutta).  

doubted Shri Mahanta for tht incidence. Even then. they (Shri Dutta and Shui •' 

'Mahanta) were iMog' together. They decided to live separately w.e.f. l 	October. 

0 	

• On 27th  of Sepiember Shii Mahanta charged him (Shin Dutta) for having informed 	' 	 0 

his wife regarding his (Slui Mahantä's) drinking habit and' Shri Mahanta abused , 	

0, 

O him (Shin Dulta). :lTe (Shii Dufta) told Shri Mahanià to repOrt the matter ' to the 

• 
0 	

0 	 . 	

0 	 0 	 0 	 Contd ........ 7 	
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Director with evidence on 27th itself. 	But Shri Mahanta failed to pro'idc proof 

and did not minnate to thc Director. On 
28th  of September at 7 45 a m he (Shri 

Mahanta) madt. a telephone call to his (S tin Dutta s) wife at home and informed 

that SluiDutta is. maintaining 	ciirelationshi 	ith 	his (Shii 	Mahanta's) 

wife. His (Shri Dutta's) wife told Slui Mahanla to Prove the, same 	hut 	SM 

Mahanta could not prov 	it. 	When h 	(Slui Dulta) reached home after office 

hours, he (Shri Dutta) caiw to know all these things from his wife 	Shri Alit  Roy, 

A T 	is also mvoh'ed in dus conspu acv 	Shn Roy 	informed to his 	wife by 

phone that he (Shri Dut.i) has some affairs with Shri Mahanta's wfe and she 

should be careful for such relationship. For two days 	Dutta's wife did not lake 

any food His (Shn Dutt 's) wife and his childrens were mentally very upset 	He 

• (Ski Dutta) explained the whole matter: ib his wife and tried to• spacify his wife. 

towards these two persons i.e. Shri Mahanta and Shri Ajit Roy. 

In the morning cn 30 09 2OO 	he (Sun Dutla) arrived of&..e and aftei 

keeping his Scooter he enquired about Shn Mahanta 	Howe'ei Sbn Mahanta 

was absent 	He (Skin Dutti) shouted to Shn Ajit 1ov a to why he (Shn Roy) and 

Skin Mahanta informed to tuc-  (Dutta s) wife about his (Skin Dutta's) ielation with 
• .• •• 

1 	re was e\chanLe of har'h votds between them He 

(Skin Dutta) lost his 	emper and took out a Dao ( 
sharped weapon) from 	his 

• .Contd ......... 8 



at  
Scooter and rushed towards Shri. Roy to kill him. Someone took the said Dao 

(Sharped weapon) from him (ShriDutta) and kept.in his Scooter. At that time it 

was 9.00 Oclock. He (Shti Dutta) attended his duly as usual. He (Shri Dutta 

• did not do any thing inside office. campus. There was argument only outside the 

main give of the Of campus. He (Shri Dull :t) had no bad intension either to 

stab. or murder Shii Ajit Roy with the Dao (Sharped weapon) bràught by him 

(Shri Dutta). He (Shri Dutt:) brought the Dao for his domestic work in his rented 

house. Due to excessive anger, he attackedwiti the Dao othetivise he (Dutta) has 

viy good family relatiotship with Slui Roy.. No offiCial matter was there. 

He (Shri Dutta) 'tated that be- should not have done such misdeeds. H 

apologized for such misdeeds. He infonned that he also apologized SM Ajit Roy 

and requested him to maintain good relationship. with him. He assured that he 

will not repeat such mistake ii future; . 

3. .Stalemenl dated 0! .10.2005 furnished by Shri K. .K. Dolev Chowkidar 

(witness). 	 . 	. 

• 	On 30.9.2005 he (Shii Doley) was on duly aithe gate. While he (SIui. 

Doley) was at e Tea stall rn front of office Gate to have a cup of tea, Shri Ajit th  

• Roy, Assistant Technician md Shri Móhan Das, Chowkidar caine to take tea at 

the said tea stall. While, they were taking tea, they saw the arrival of Shri Boku 

Duttá alongwith Shii Bhupn Borah TSFW by his (Shri Bakul Dutta's) 

Contd.......-.9 
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Scooter. Shri Bakul Dutta parked his Scooter inside the gate of office campus and 

immediatel' aftet getting down took out a Dao ( sharped weapon) fr om the tool 

box of his Scooter and with very angry mood said tO day he (Shri Bakul Dutta) 

will cut SIui N. Mahanta, Chowkidar into pieces and rushed to the watchinan shed 

at the gate. •Whàn he, (Shri Dutta) did not found Shii Mohanta, lie enquired him 

(Shi Doley) whereabouts of Shri Mahanta. He (Shri Doley) informed Shri Bakul 

Dutta about the absent of Shri Mahanta on the day. Shri Bakul Dutta said, if Shri 

• Mahanta, had been on duty he would have been cut into pieces. Then, Shri Dütta 

furiously rushed towards Shn Ajit Ro\ who wa.5 taking tea at the tea stall and 

•  said today he (Shri Dutta) will kill him (Shri Ajit Roy). SJ3akUl.Dut1a asked to 

Roy vhether he will pay tb Society moiie" 01 not Shri Roy tephed that he has 

nothing to pay Suddenly Shn Bakul Dulia attaked Shn RoY with the Dao 

(Sharped weapon) Immedutely Shn Ro jumped up fiom ithng and tried to save 

himself from the attack by S1Ui Bakul Dutta with the Dao Shn Roy catch hold 

the hand of Shn Dutta to cave himself from the attack and both started push and 

pull and Shn Roy got an iniuiy in his right hand We all namely Shri K K Dole 

Chowkidar, Shri Mohan Ds Chowkidai and Shii Pulin Flazanka, TSFW tried to 

take out the Jao from both of them. Shii Pulin Hazarika took out the •  Dao from 

the hand of Shn Bakul D'itta Then Shn Bakul Dutta went toatds the office at 

the same time other office siffarrrved in the office premises 

• ' 	•• 4. Shri MohanDas Chowkidar wiiñes (absent). 	• 	.• • 	• 

Cond .......... 10 
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5. Statement datç4 03 10 2005 finiiished by stiri PulinHazk, TS.W 

Shri Pulin Haz.arika slated thàt'while he came back to the main gate of 

office after signing in the attendan iegister in between 9.00 a m to 9.05 a m lie 

saw Shri Bakul .Dull.a and Shii Ajit Roy were in the. process .of push arid pull 

with a sharped weapon (Dao). Jrnindiately he siatthed the weapon from the 

hand of Shri Bakul Dutta. Shri Baki1 Dutta inloirned him (Shri Pulin Hazarika) to 

put the Dao into the tool box of his Scooter. Then.he (Shii Pulin Hazaiika) put 

the  same in the tool box of his Scootet and 1oked and hand over the key. of The 

tool box to Shn Bakul Dutta 

Again, the following officiais we directed to appear before the inquiry 

Committee. 'on 04.10.2005 at 3.00 p.m. in the corference hail of this Instimte vfde 

i Memorandum 	No. CSB/CMIER&TJJ1 5(11 )/2005/FIRI4 585-4592 	dated 

03.10.2005.  

- Shri Bkul Dutta; Technical Assistant  

Shii Ajit Roy, Assistant Technician  

.. ShriK.K. Doley.Chowkidar  

Shri Mohan Das, C.howkidär  

5.Shri Narayan Mahanta. Chowkidar  

6. 	Shri Pulin Ha-zarika, TSFW  

7. 	Slui Bliupen Borah, TSFW 	- 	V 	 - 	 .•. 	 V 

8 	Shn Thinananda Baruah, TSF\\ 

Côntd'  .... ,j'l - 
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Since the officials/TSFW mentioned at Si. NO. 1, 2. 3 & 6 have submitted 

their 	written 	statements, only 	the following Chowkidais and Time Scale Farm 

Workers were 	ntetrogated by the hiquii 	Committee at 3:00 p.m. on 04.10.2005. 

in the Chamber of Dr. P.K. Kakat, Deputy Director of this Institute to find out 

the facts 	of the case. They. appeared before the Inquiiy Committee for their 

deposition. 	Hence, they have been allowed to depose their statement before the 

Inquiry Committee. 	 . 	. 	. 	. 

Shri Mohan Das, Chowkidar (witness) 	. 	. 

Shri Narayän Mahanta, Chowkidar (absent): 	. 

..... 
.3. 	Shri Bhupen Borah, TSFW 	:. 	. 	... 	 . 	. 	. 

4. 	Shri Purnananda Barnah TSFW 	. 	 . 

1• 	Statement dated 04. l0;2005 furnished by Shii Mohan Das,. Chowkidar 

(thess). 	
. 	. 	 . 	 . 	;• 	. 

Qn. 30.9.2005 at about 8.30 alm. while he (Das) alongwith Slui K.K. 

Doley, Chowkidar and Shi 	Ajit Roy, Assistant Tehniian were taking tea at the. 

hotel in front of the main office Gate, Shri Bakul Duttá came from home and kept 

his Scooter near the office Gate and asked Shri Dáley whereabouts Shri N. 

• Máhanta, Chowkidar. 	Shri Doley informed Shri Bakul Dulta about the absent of. 

Shii Mahanta on the day. • Shri Bakul Duita tOld, if Shri Mahanta had been there 

he would have been given a better punisimient for passing on some news by 

phone to his (ShtI Dütta's) home which created problems in his (Shri Dutta's) 

• 	 . family. 	 • 	• 	 .. 	 . 	. 	. 	. 

Contd .... 12 
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On seeing 'Shri Ajit Roy, he (Shii Dutta) rushed towards. Shri Roy 

charging him (Shri Roy) for making telephone call to his (Shri Dutta 's) home then 

attacked Shri Roy Mth the Dao. Shri Roy catch hold the hand of Shri Dutta and 

•  started push and pull. Shi.I Pulin Hazarika, TSFW and Shri K.K. Doley. 

Chowkidar separated them. After that he (Shri Mohan Das) left, the spot. 

2. Shri Narayan Mahanta, Chowkidar (absent) 

Statement dated 04. i0.205 furnished byii Bhupen Borah, TSFW. 

Shii Bhupen Borah stated that he came with Shri Bakul Dutta in his 

Scooter but he is unaware about their quarreling (Shri Bakui Dutta and 

Shri Ajit Roy). 

Statement dated 04.10.2005 furnished by Slui Purnananda Baruah. TSFW. 

Shri P. Baruah stated that lie had not seen the quarrelling. After 

'changing his dresS he went to duty site.' From there he heard the sound of 

quarrelling. Shri Bakul Dutia told him (Slu'i Purnanandá Baruah) that he(Shri B. 

Dutta) was veiy furious. Skin Bokul Dui'ta tOld him (Shri Baruah) to hide the Dao 

which kept in the tool box of his Scooter, as. Shii Ajit Roy may go to Police. 

Saying this Shri Bakul Dutta jeft. But he (Shri P. Baruah) did not hide the Dao 

and also not known whereabouts the Dao. 

Shri Naravan Mahanta, Chowkidar, CMER&TI, Lahdoigarh who 

resumed duty on 13.10.2005 after availing leave w.e.f. .29.9.2005 to 10.10.2005 

made a complaint on 13.10.2005 against the said Shri Bakul Dutta that he (Shii : 

Mahanta) learnt that Shii BakW Dutta with a Dao searched to'kill him on 

30.9.2005 at the Chowkidaf s shed. 

Contd....13 
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Thus it Is eudent th 	 n t as has been rnated in detail in the piepalas that 

the 'siiid Shri Bakul Dutta, Tehnical Assistant has brougl$ a Dao (an iron 

weapon) in the tool 'box of h.is Scooter on 30 9 05 whiie he came to office with 

intentiontokiilshnNaraaMah_ch01r and Shn Ajit Roy, Assistant 

Technician. He (Shri Balul L)utta) parked the 'Scooter inside the office campus 

and then he(Shn Dutta)to&s out the Dao from the tool box of his Scooter and at 

first he (Shri Bakul Dulia) attempted to kill Shri Narayan Mahanta, Chowkidar. 

• Since Shri Mahanta was not available in the, Chowiddar's shed then rushed 

towards Shri Ajit Roy, Assistant Technician and attacked him• with the Dao and 

ShriAjit Roy got injury. The said Shii Bakul .Dutta also confessed/admitted for. 
-S . 

the saide 	c. . 	 '. 

-74- 	
.5 

The said Shn Bul Dutta ieorfed the said senous misconducts, 

notwithstanding the rèspónsible_and: Technical Assistant held by him, ignoring 

totally basic 'requirement that a Government Servant should at all times maintain 
• 	 ' - 	 •- •-'• 

• 	abso1ue integiity and should never indulge in any act which is unbecoming of a. 
S. . 

Gpvernment servant. It is, th:erefore, imputed that he has failed to maintain the 

absolute integrity ,  and has acted in a manner Which is quite unbecoming of a 

Government servant con rav'iing Rule 3(1) (1) (ii) and Rule 3-C (23) (10)(4) of 

CCS (conduct) Rules, 1964 }i...nce the chaige 

- S  • 

• 	. 	5 .. 	S 	 ' 	• 	 5. 
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STATEMENT OF IMPUTATIONS OF MiSCONDUCT OR 

MISBEHA\'IOlJR iN StJPI ORT OF THE 'iR11CLES OF CHARGE 

FRAMED GAINS1 SHRI BAKUL DLTTIA, TECHNiCAL ASSIS1ANT, 

CENTRAL MUGA flU RESE4RCII & TRAINING INSTITUTE, 

LAHDOIGARH, ,JORJ-IAT,ASSAM. 

H 	 ARTICLE-I 	 . 

Shin Bakul Duta joined the Board's service as Field-Cum-LaboratOlY. 

Assistant on 11.121981 (A.N.). The said Shri Bakul Dutta, earlier working at 

• 	. 	Regional Sericulture Research Station, Titabar, Assam in the said capacity since 

• 11.42.1981. \'ide order dated 20.1.198 of the Secretary, Centa1 Silk Board; 

Bangalore, he was trans.ned from • Regidnal Sericulture Research Station, 

Tilabar, Assam 10 Regiona! Muga Research Station, l3oko in the Iañ* capacily. 

• 	 He was working as Field-Cum-L.abOratOlY Assistant at Regional Muga Research 

• 	 Station, Boko since 1982. 	 •. 	 S.  

The said Shri Bakul Dutta while, he was working as, Field-Cum-

Laboratory Assistant at Regioa1 Muga Research Station, Boko he was promoted 

• as Senior Field-Cum-LaboratOIy Assistant vide Memorandum ITo.CSB-6(1)/78- 

ES Vol-V dated 14.03.1984 w.e.f. 14.03.1984 and .poted in the same station Shii 

Bakul Dutta, while, he was working at Regional Muga Research Station., Boko in 

the said capacity of Sr F'dci-Cum-1 aboiatory Assistant since 14 03 1984 'ide 

Memorandum •No.cSB-6(2)/78-ES.Il (Vol-VU) dited 17.07.1990 he was 

promoted as Technical Assistant and transfened from Rtgicnl Muga Research 

Contd:.....2. 
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• UST OF DOCUMENTS BY WHICH THE ARTICLES OF CHARGE.FRAMED. 

AGAINST SHRI BAKIJL DU1TA, TECHNICAL ASSISTANT, CENTRAL 

MUGA ERI RESEARCH TRAiNING INSTITUTE, LAHDOIGARH, 

JORHAT (ASSAM) iS PROPOSED TO BE SUST ANED 

1 Lt1ei dited 0 9 )9Ø5 of Slim Ajit Roy, 	scis1int Technician, 

CMER& 11 Lahdoi rh comphint against Shn Bakul 1)utta Technical 

Assistant CMER&1L, Lahdoigaih about fati1 attack to him by Slim 

Bakul Dutta. • 

Letter dated 01 .10.2005 of Shri Ajit Roy, Assistant Technician 

enclosing theiem an OPD presJ1ptoL issued by th. Medical Offiiei 

of Kakajan Primary Health Centre, Jothal District for obtaining his 

medical treatment 

Committee contituted for Preliminary lnquiiy 'ide Note Sheet page 

No:] dated 01.10.2005. 	 • 	 S  

4 Memorandum No.CSBICMER&TU15(ll)/2005f19R!4556-4560, dated 

0110 2005 issued oy the Inquwy Committee advising following 

• 	• officials/TSFWs to appear before the Inquiiy comntittac on 01.10.2005 

at 02.00 p.m. in the office for interrogation into the case against the 

complaint lodged by the said Shn Ajil Roy, Assistant Technician 

Contd2 
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ANNEXURE —IV 

UST OF WITNESSES BY WHOM THE ARTICLES OF CHARGE FRAMED 

• AGAINST SITRI BAKUL DUrTA. TECHNECAL ASSISTANT, CENTRAL 

• MUGA EPJ RESEARCH & TRAINING. INS TITIJTE. LAHDOJGARH; 

• JORHAT (ASSAM) IS PROPOSED TO BE SUSTAINED. 

I. Shri Ajit Roy, Assistant TecAincian Central Muga En 4  Research & Training 

Institute Lahdoigarh, Jorhat (Assam) (To depose in respect of the documents cited 

at. Si No. 1. & 2 of Annexure - II! i.e. the list of documents by which the Ailicles 

of charge framed against the said 1Ui Bakul Dutta is proposed to be sustained. 

2. Dr. P.K. Kakati, Deputy Director (Tech.). Central Muga Eri Research & 

Training Institute. Lahdoigarh, iorhat (Assam) (To depose in respect of the 

documenth cited at SI No. 3,4,5,61 71 8,9,10. 11, 12& 13ofAnnexure—fflj.e. 

the list of documents by which the Articles of charge framed agaiiist the said Shri 

Bakul Dutta is proposed to be su.stained. 

3. Slui Narayan Maianta, Chowddar, Central Mug Ed Rseârch & Training 

Institute, Lahdoigarh Jorhat (Assarn) (To depose in respeci. of the documents 

cited at SI No 14 of Annexure [II j.e. the list of documents by which the 

Articles of charge framed against the said Shri l3akul Dutta is proposed to be 

sustained. 	• 	• 	 • 

/ 
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Iuahatj Bench 
i) 	Shn Balail Dutta, Technical Assistant (accU . 

Shri Ajit Roy, Assistant. Technician (complainant:). 

iii). 	Shii K.K. Doley, Chowkidar (witness). 	. 

Shri Mohan Das, Chowkidar(witnesS). 

Skin Puhi Hazanka, TSFW (witness) 

S. Written statement dated 0110 2005 	of Slit Ajit Roy, 	Assistant 

Technician (complai r,ant) 

6 Written statement dated'OLAO.2005 of Shn Bakul Dutta, Technical 

Assistant (accused). 	 . 	 . 	 .•• 	.. 

7. Wiiuen statement dated 01.10.2005 of Shii K.K. Doley, Chowkidar.  

(witness). 	 ... 	 .• 	 . 	 . 	 . 

8 Wntten statement o'ted 03 10 2005 of Shri Pulin Hazanka 	TSFW 

(witness). 	. 	 .. 	 . 	 . 	 ., 

9. Memorandum No.('SB/CMER&T1i1 5(IT)/2005JFIR!4585-4592, dated 

0'3 10 2005 	issued 	by the Inquir" 	C nmmitlee 	advising following 

officialsiTSFWs. 	to 	appear 	befOre 	the 	lnquiiy . Committee 	on 	•. 

04.10.2005 at 3.00 p.m. in the offiôe for interrogation into the case 

against complaint lodged by Shii Ajit Roy, Assistant Technician. . 	 • 

'i) 	Shri Baktd Outta, Tehnica1 Assistant (accused). 	. 	 •. 	 . 	 S  

ii) 	Shri Ajit Roy, Assistant fedhnician (complainant). 	. 

jjj)• 	Shii K. K. Doley Chowkidar (witness).. 	 ., 

Contd. ...3 	.. 
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Shn Moha. Das, Chowkidar ( ness) 

Shri Narayin Mahanta, Cliowkidar.  

Shii Pulin hzaika, TSFW (witness).  

vii) 	Shii Bhupei Borah, TSFW. 

,.ii) Shñ.Pumaiinda Baiiiah, tsw.  

• 	' 	10 Wiitten statàment dated 04.10.2005' of Slui Pumananda Baruah, 

TSFW.  

11. 1 'Wiitten statement dated 04.10.2005 of Shri Mohan Das, Chowkidar 

(witness) 

12. Wn statementdated 04.10.2005 of Shii Bhupen Borah, TSFW. 	• • 

13 Prehnunar) Inquiry Rrort dated 07 10 2005 submitted by the Inquiry 

Committee. 	0 	 • 	 • 	 • 	 • • 	 ' 

14 Application dated 1110.2005 submitted by Shn Nara' in Mahanta, 

Chowiiidar complaint, 3gainst Shri' Bakul Dutta, Tchnica1. Assistant 

artemptmg to mui I .r him b3 Shn Bakul Dutta, Technical 

• 	• 	'Msistant. 	•' 	 '• 	' 	'r' 	 ' 	' 	 ' 

• 	 ' 	• 	 •' 	 '• 
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To,, 

Sub:: 
Ref 

Date: .13.02.06 

71-1 The D rec t 1 	or, .. 	. 	. .. 	. 	 ,inttrttThbuna 
Central Muga En R:seai'ch & Traiumg Institut 	. 
Central Silk Board 	. 	 . 
Ministry of T 	 ..extiles 	 . 	0 2 APR 2009 
Govt. of India, Lahdoigarh -785700 	. 	 ... 	. 

Tam 
Reply of Meniorandurn for your kind coiisiderat t in- refyfi6g, 

• 	ench 

No. CSB/CMER& 11/15 (1 1)!2005/FIR/710S Date. 02.02.2006 

Rspecte Sir, 	.. . . 	 . 	 . 	 . 	. 

Most humbly and respectfully, I beg to state that on the basis: oF receipt 

the menorandum dt. 02.02.06 issud by . you. I am submitting written statement of 

defense and further, desire to he heard' in person. 	. 	. 

1; 	That I am' as an employee of Central Muga Eri Researh &• Trainiii 

Institute, Central Silk Board have been rendering my service with full deyotion to the 

department without any blemish duing my service career. .. .• 

That the allegation as sought th be brought against me by Inquiry 

Authority is not admissible on my part. 	. 	. 	. 	. . 	. . 	. 

'' 	That ihe attention of myself is invited wider Rule 20 of the Central Civil 

Service (Conduct) Rule,l964 under which as Government Servant, I Sri Bakul Dul:ta 

have not brought / attempted to bring any political or,outside inflUence to bear upon any 

superior authority to further his interest in respect of pertaining to my 5ervice'under the. 

Government.' 	 :.. 

That the allegation of gross moral misconduct of Fatal . attack to Sri Ajit' 

Roy, Assistant Technician. It does not constitute erious misconduct on my part, the' 

incidence was mino'r and it had occurred. outside the office campus and that was not 

actually office hours. 	 . 	. 	. 
• . . 	5.. 	That I have not failed to maintain absolute integrity and .1 have been 

performing my official duties reguiarly and sinereiy. My action was not unbecoming 

• 	and I hvenot contravened the rui 3 (1) (i) (ii) and Rule 3C(23) (70) (4) (f CS. 

(Conduct) Rules 1964, so the article of charge could not be thrnid against me. 

Contd. 
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That from the stateuent furnished by Sri Ajil Roy, Assistant Technician 

'(Complainant) it is evidently true, to speak that the incident was actually the exchange.' 

• of harsh wordsamong us.  

. 	That in earlier statement I made it clear that Sri Narayan Mohanta and Sri 

Ajit Roy had tried to bring blerAish to my farnity. As a result of being ftirious and 

having lost my temper under compulsion rushed towards Ajit Roy, actually I had no' 

any bad intention either to slab or murder Ajit Roy with "dao".l kept "dao" purchasiig 

fdrmy domestic use ill my nested premise. I already made it clear that I have been still 

maintaining a good relationship staying at Same, rented premises., I have been 

apologised before Ajit Roy for my misdeeds.  

' 	' ' From the statetne:t of K.K. Doley (ehovkider) uS witneSS, it is 

accidentally true that incidents occurred before office hour that had been happened Out 

tide the office campis and thereby it was no contravened rule 3 (1) (i) (iii) and rule 

3C(23) (10) (4) of C.C.S. (Conduct) Rules:l, Hence charge againSt inys1f could'flot 

be framed. I have not constituted serious misconduct, on my part. ' 

' 	that from the statei're.t furnished by Sri Pulin Hazarika, T.S.F.W. he has 

deposed his evidence that he had seen 'Ajit Roy and he in the process of pull and puss 

with a "Da& before office hour if'I had an intention of killing him I would have kill. 

him at that moment.  

' 	' 	That on 01.10.2005 at 3:00 P.M. in confereiice hail of thinstitute vide 

memorandum No.' CSB/CMER8,.TI/1 5(11)/2005 F1R/4585-4592 cit. 01. 10.2005. The 

Time Scale Farm Workers were interrogated by the inquiry conkmittee at 3:00 P.M. on 

04.10.05 in the chamber of Deputy Director to ,'find,out the facts of the case fràm the 

above. It is appeared that whok incident 'is cQrcocted that cannot he admitted and no 

charge can be framed regarding he minor incidents ccurred among me & Ajit Roy on 

30.09.05 outside the office campus. 	' 

2 	 ' 	 Contd 
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That from all depo4ition of witness it is evident 'that through myself 

/ resorted serious misconduct. I have confessed the same to be a minor incidents before 

the Preliminary inquiry committee held at the: conference hail 'on 01 . 10.05. I also 

apologised before Ajit Roy. Assist;itt Techiiicia. he also forgave me Thr my apologies. 

Bythis time Ajit Roy.& I have enied to a compron: e and we have been maintaining 

'good. relationship as earlier. ' 
From, above all the deposition of witness, it is being cleared that whole of 

the incident is making, concocted. It is conspiracy thnongst chowkider shed, which can 

not be admissible on my part and the article of charge brought against me cannot be 

framed. 	.. • 	 •. 

1.. 	' 	That the misdeeds which has already been done on my part is being 

apolgized before Ajit Roy and the assurance, has been given to Ajit Roy that in near 

future such type of offence shall not be committed on my part. I hereby pray before the. 

superior authority that your . honour would be pleasedto take any 'lljrthcr proceedings. 

regarding my service con.siderin, my minor school going children. So that further 

proceeding of the inquiry committee does not hamper the educatioii of the school going 

children. Now I further request the Inquiry Committee that. ajood understanding has 

• been maintained among us and Aji Roy is also keeping a good relationship with me' -- 
and I humbly submits that your hcnour would beplased to 'scale the caseiicab1 

between Ajit Roy and me so that we may keep_our relations good as earlier. 

Yours faithfully, 

(BAKUL DUTTA ) 

Technical Assistaut. 

CMER & '1 ,1. Lahdoigarh. 

3 
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TRAINING INSTITUTE 
CENTRAL SILK BOARD 

Ministry Of Textiles : Govt. 01 India 
.Lahdoigarh-/85 700 johat (Assam) 

I Ph.No.0376-335528(0), 	 laxNoM376-2335513 

No 

ORI)ER 

I 
02 MR 2009 

WHEREAS an - inquiry under Rule 14 of the Central Civil services 
(Classification Control and Appeal) Rules, 1965. is being held against Shri Bakul 
Dutta Technia1 AssitanL CffiR&T1,. LahdOigarh. Jorhat (,\ssam). 

AND WI-1EREAS fliz undersigned: considers that an inquiring Authority 
- should be appointed to inquire into the charges Ilamed 	ainst the said Shii ]aku1 

Duia. Technical Assistant. 	 : 

NOW, THEREFORE. the undersigned, in exercise of the powers conferred by .  
sub-rule (2j of the said rule, heiby appoints. Dr. P.K.. Kakati, Deputy Direclor, 
CMER&TI Lahdoigarh s the Inquinng Authority to inquire into the charges framed. 
against the said 'Shii Bakul Dult. Technical Assistant. 

To, 
Dr. P.K. Kakati. 
Deputy Director, 	- - 
Clv1ER&TI, Lahdoigarh. 
Jorhat (Assam). 

• 	 SdJ- 
DIRECTOR 

Copy to: 

V 
 

 

Shri 	Bakul Dutta. lechnical A'-istanL Ci'. 1FR&Ti. L.ahdeigarh. Jorhat 
(Assam). 	. 

Shii MR. Das: Assistant Director (A&A). CMTR&TT Lahdoigarh, Jorhat: 
(Assarn) (Appointed a Presenting Offleet:). 

The Mernbei ecreta!y, Central Silk.Board, 

I. 
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CENTRAL MUGA ERI. RESEARCH & 
TRAINING INSTITUTE 

CENTRAL SILK BOARD 
'Mis1ry Of Tcxtilts : Govt. Of India 

•- • 	 '. 	 1_ahdoigarh -i5 tOO jorhat (Assalu) I 
p10-o.0376-2335528(0), 	 Fax No.0376- 

H 	
335M3 	_ 

37Cff 	5(11) t2OO 	 -- - 	

-- 	 l)ate 2402 2006 

ORDER 	' 

W1-WREAS an inqui 	under Rule. 13 of the Central Cil serc.es 

(ClassificaÜOfl, Control and Appeal) Rules. I 96. is being held against Shri Bakul 
Dutta, Technical Assistant, C\ fER&TI, Lahdoigarh, Jorhat (Assam). ' 

AND WHEREAS the undersigned considers that a.Presenling Officer should 
he apjointed to present on behalf of the undersigned, the case in suppoil of the articles 
otTcharge. 

NOW,. T1-IEREFORE the undersigned in exercise of the powers conferred 
by . sub-rule (5)(c) of Rule 14 of the said rules; hereby appoints Shri M.R. Das, 
Assistant Director (A&A), CMER&TI, LahdoigaHi, Jorhat (Assani) as the Presenting 
Officer. 	 .' 	 . 

DIRECTOR 

To 
Shii M.R. Das, 
Assistant Director (A&A), 
CMER&TI Lahdoigarh.. 
Jorhat (Assarn) 

,•,,, • . 	r 	 1,..4,'.t 
j01. Shri Bakul Dutta, Technical AssistanT. 	ivu.n..sii, I 	01g1111, .IwiJ't' 

	

(Assam). . 	, 	,. 
(12. Dr.P.K.Kakati. I)epuly Djfec.1 or.C\iER&TLLahdoigarh Jorhat (Assam). 

(Appointed as Inquii Officer). 	. 	 • 
03.The Member Secretary, Central SilkBoard. Bangalo c ir kin 

mfoimation 
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e 	CENTRAL SILK BOARD 
Ministry Of Textiles: Govt. Of India 

Labdoigarh -785700 
Ph. No.2335513, 2335528 	 Jothat (Assam) 

NoCSBCMER&TI/15(11)/2005 	 Dated 27.03.2006 

CONFIDENTIAL" 

MEMORANDUM 

The undersigned proposes to hold an inquiry against Shri Bakul 
Dutta, Technical Assistant, Ce1ral Muga Eri Research '& Training Institute,' 
Lahdoighath, .Jorbat (Assam) under Rule 14 of the Central Civil Services 
(Classification, Control and ..kppal) Rules, 1965. The substance of the 
imputations of misconduct or riisbehaviour in respect of which the inquiry is 
proposed to be held is set out in the enclosed statemónt of articles of charge 
(Annexure- I).. A statement of the imputations of misconduct or misbehaviour 
in support of each article of charge is enclosed (Annexure-Il). A list of 
dOcuments by which, and a list of wimesses by whom, the articles of chargó 
are proposed to be sustained,an' also encloscd (Annexure-Ill & IV). 

2. 	Shri Bakul Dutla is directed'to submit'within 10 (ten) days of 
the reóeipt of this Memorandum a written statement of his defence and also to 
state whether be desires to be heard in person. 

3 	' 	He is informed that an inquiry will be held only, in respect of 
those articles of charge as are not admitted.. He should, therefore, specifically' 
admit or deny each article of churge. 

'4'. 	. 	Shri Bakul Dutta is fufther infomied that if he does not submit 
his written statement of defene on or before the date specified in para 2. 
'above, or does 'not appear in person before the Inquiring Authority or' 
otherwise fails or refuses to corply with the provisions of Rule 14 of the CCS 
(CCA) Rulçs, 1965, or the' orchrs/directions issued in pursuance of the said 
rule, the Inqurng Authority may hold the inquiry against him cx parte. 

Contd.2 
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Attention of Shri Bakul Dutta is invit to 	e. 	o 	e 
Central Civil Services (Conduct) Rules, 1964 under which no Government 
servant shall bring or attempt to bring any political or outside influence to 
bear upon any superior authority to further his interest in respect of matters 
pertaining to his service under the Government. If any representation is 
received on his behalf from another person in respect of any matter dóalt with 
in these proceedings, it will be presumed that Shri Bakul Dutta is aware of 
such a representation and that it has been made at his instance and action will 
be taken against him. for viclalion of Rule 20 of the CCS (Conduct) Rules, 
1964.  

The receipt of the Memorandum may be acknowledged.. 

End. : As Above. 

ChE) 
Rrg 

To, 
Shri Bakül Dutta 
Technical Assistant. 
Central Muga Eri Research & 
Training Institute, 
Lahdoigarh, Jorhat (Assam). 

Copyto: 	: 
The Member Secnetary & C.E.O., Central Silk Board, .CSB 

Comp'ex, BTM Layout, . Madivala, Baugalore-560 068. This has a reference 
to Central Office lótter No.C83-1(29)/98/VIG. VOL.11, dated 20.02.2006. 

(R. Chakravorty) 
• DIRE CFOR 

0 
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ANNEXURE4. 

ARTICLES OF CHARGE FRAMED AGAINST SBRI BAKLJL DUTFA, 

TECHNICAL ASSISTANT, CENTRAL MUGA ERI RESEARCH & TRAINING 

INSTITUTE, LAHDOIGARH, JORHAT (ASSAMY S  

ARTICLE - J 	 S  

Shri Bakul Dutta, Tecnica1 Assistant, Central Muga En Research 

& Tr*ining Institute, Lahdoigarh, .Jorhat (Assam) has entered into gross moral •  

misconduct of fatal attack to Shri Ajii Roy, Assistant Technician, and attempted 

to murder Shri Narayan Mahanta, Chowkidar,CMER&TI, Lahdoigarh. The said 

acts committed by the said Shri Bakul Dutta constitute serious misconducts on 

his part. He has thus failed to maintain devbtion to duty and has acted in a 

manner which is quite unbecoming of a Govt. Servant thereby contravening 

Rule 3 (1)(ii) & (iii) of CCS (Conduct) Rules, 1964. Hence, the charge. 
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STATEMENT OF IMPIYI'AT1ONS OF MISCONDUCT OR 
	YIOUR 

IN SUPPORT OF THI ARTiCLES OF CHARGE HAMED AGAINST SIIRI 

BAKUL DUrFA, TECHNICAL ASSISTANT, CENTRAL MUGA ERI 

RESEARCH & TRAINING INSTITUTE, LAHDOIGARH, JORHAT, ASSAM. 

ARTICLE -1 

Shzi Bakul Dutta joined the Board's sei*e as Field-Cum-Laboratory 

Asistant on 11.12.1981 (AN.). 11w said Shri Bakul Dulta, earlier working at 

Regional Scriculture Research Ztation, Titabar, Assam in the. same capacity since 

11.12.1981. Vide order dated 20.01.1982 of the Secretary, Central Silk Board, 

Bangalore, he was transferred from Regional Sericulture Research Station, Titabar, 

Assam to Regional Muga Research Station,. Boko in the same capacity. He was 

working as Field-Cum-Laborat0 Assistant at Regional Muga Research Station, 

Bolcosincel98Z 
0 

The said Shii BSkU1 DUllS while, he was, working as Field-Cum-. 

Laboratory Assistant at Regional Muga Research Station, Boko he was promoted as 

Senior Field-Cum-Laboratoly Assistant side Memorandum No.CSB-6(1)178-ES Vol- 

• V dated 14.03.1984 w.e.f. 14.03.1984 and posted in the same station. Shii Bakul 

Dulta, while, he was working at Regional Muga Research Station, Boko in the said 

capacity of Sr. Field-Cum-Labor3tnY Assistant since 14.03.1.84, vide Memorandum 

NoCSB-6(278-ES.fl (Vol-VU) dated 17.07.1990 he was promoted as Technical 

• Assistant and transferred from Regional Muga Research 

Contd.....2. 
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Station, Boko to Technical Ser e Centre, Nazira, Sivasagar, Assam under National .  

Scriculture Project, Jorhat, A.  ssarn.  

The said Shii Balal )ulta, while, be was woñwig as Technical Assistant.. 

at Central Silk Board, Tcchnic: Service Centre, t'azira, Siwaag, Asèam since 

03.09.1990, side Central Ofiice Memorandum No.CSB-48(1)/86-ES.I Vol.Vll dated 

21.11.1996 he was transferred from Technical Service Centre, Nazira to Grainag-

Cum-Extension Ccn1re Aizawt, Mizoram under Regional Seiiculture Research 

Station, Jothat, Assam. 	 . 	 . 	. 

The said Shri Bakil Dulls, while, he was working at GEC, Aizawl, 

Mzoram in the said capacity of Technical Assistant since 21.01.1997, vide Central 

Office MeinorafldumNO.CSB-48(19)/97E5.I dated 15.04.2000 he was transferred 

from GEC, Aizaw1 Mizoram to Central Muga Eri Research & Training Insliture, 

Lhdoigath, Jothat, Assam. He wa relieved at REC, AizaWl on 31.05.2000 (A/N) 

and reported for duty at Central 1iuga En Research & Training Institute, Lahdoigarh, 

• Jothat, Msain on 05.6.2000 (F). The said Slui Bkul Dulls has been working at 

Central Muga En Research & Training Institute, Lahdoigarh in the said capacity of 

Technical Assistant since 05.06.2((X. . . . 

Contd. 
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Djjror 	BuSnMahiledtOproVideprOOfafld 

did not mtimate to the Director. 'n :t,,RIh  of September, 2005 at 745 aim, he (Sbn 

Mahanta) made a telephone call to his (Slim Dutta's) wife at home and infomied that 

Slim Dutta is xnaintaimng an illicit relationship with hs (Slim Mhanta's) wife His 

(Shn Dutta's) wife told Shn Mahita to prove the same but Slim Mahanta could not 

proved. When he(ShnDulta)re home aft"office hours he(ShnDutta)came 

to know all these things  from  his c,ife Shn Ajit Roy, kT is also 1nlved in this 

conspiracy Slim Roy informed i his (Slim Dua's) wife by phone that he (Shn 

DuIla) has some affairs with Skirt lahanta's wif and she shobid be careful for such 

rthtionslup For two days Dutta' dife did not take any food. His (Slim Dulta's) wife 

and his childrens were mentally very upset He (Slim Du11) exFMned the whole 

maUcr to hw wife and med to pai y his wife His 21 years happy family life got 

distuthed and he (Shn Dutta) was eiy furious towards these two persons i e Shri 

Mz.hanta and Shn Ajd Roy.  

In the morning on 30O2005, he (Slim Dtta) arnved office and after 

keeping his Scooter, he enqwred aout Shn Mahanta However, Slim Mabanla was 

absent He (Slim Dulta) shouted to Slim Ajit Roy as to why he (Slim Roy) and Slim 

Mahanta mformea to his (Dutta's' wife about his (Siui Dt4ta's) relation with Shn 

Mahanta's wife There was exchage of harsh words between them He (Slim Dutta) 

lad histemper and took out a Ds o ( shaiped w ipthI) from his 

Contd 	8 
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Scooter and rushed towards SL i Roy to kill him. Someone took the said Dao 

(Sharped weapon) from him (Shr )u11a) and kept in his Scooter. At that time it was 

9.00 O'clock. He (Shri Dulta) atteided his duty as usual. He (Sini Dutta) did not do 

any thing inside office campus. There was gun 	only outside the main gate ofthe 

officecampus. He 	 :4 (SluiDutta)b no bad intension.eilher.to  stab or naunler Shri 

Ajit Roy with. the Dao (Sharped weapon) brought by him .(Shii Dutta). He (Shii. 

• Dulta) brought the Dao for his duns1ic work in his rented house.. Due to excessive 

anger, he attacked with the Do, othervise he (Dutta) has very good family 

relationship, with Slui Roy. No offi'ial matter was there. 

He (Shri Dutta) stated at be houid not have done such misdeeds. He 

aj,ologized for such misdeeds. He infonned that he alsor apologized Shri Ajit Roy 

and requestCd him to maintain g d relationship with hn. IT asrcd that he will 

not 	atuchniistakeinfiitute. 

• 3. S 	entj1atc4Ol.lQOS 	jyShii KKJicy Chowkidar 

(wibess). 

On 30.9.2005 he (Sian )oley) was on duty at. the gate. While he (Shri 

• 	
. 

Roy, Assistant Ttchnician and S&d Mohan Das, Chowkidar came to take tea at the 

• 	saidteastall. While, thcywereta1ngtea, they sawtheanivalofShñBokUl Dutta 

alongwith Shri BhupenBoralFWbYhiS(SilL') 

.Contd...........9. 
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• Scooter. Shii Bakul DuIta parked his Scooter inside the gate of office' campus and 

immediately after,  getting down took out a Dao .( saarped weapon) from the tàol box 

ofhis Scootcrandwith veiy angriñood saidto dayhe(ShriBakulDutta) Will cut 

Shii N. Mahanta)  Chowkidar into nieces and rushed to the watchman shed at the gate. 

When 'he, (Shri Dutta) did not f nd Shii Mahant he eriquired him (Slui Doley) 

• whereabout of Shii Mahanta. He (Shii Doley) informed Shri Bakul Dutta about, the 

absent of Sun Mahanta on the da Sbn Bakul Dutta said, if Shn Mahanta, had been 

on duty he would have been cul into pieces. Then, Slui Dutta fIuiously rushed 

towards .ShriAjit Roy who was Eg lea at thc.tea stall and said today he (Shii 

Dutta) will kill him (Shri Ajit Roy. Slui Bakul 'Jutli asked to Roy whether he will 

pay the Society money or not. Sh''.t Roy replied that he has nothing to pay. Suddenly 

Shri flakul Dulta 'attacked Shri R..y with the Dao (Sharped wcapon). Immediately 

• Shri Roy jwned up from sitting and tried to save himself from the attack by Slili 

Balwl Dutta with the Dao. Shii Rcv catch hold the hand of Shri Dutta to save himself 

hand. We all naizly Shn K.K. L)oiey, Chovkidar, 3hirj Monan D., Chowkidar and 

;Shri PUlin Hazarika, TSFW tried b lake out the Dao from both of them. Sini Pulin 

•Iaza took out the Dao from L: hand of Shn Bakul Dutta. Then Slui Bakul Dutla 

went towards the office at the time other office staff arnved in the office 

se 

4. Shri Mohan Das, Chow tar wit ss (1sent). 

Contd ......... . 10 



• 	 . 

A. 

,-' CerIlMntn'MffitP 

02 APR, 2( 
44 

10'  
1 

uwahati Bei 

S. Slatcptent dátc4 O. 1Q.20Q5 	 I  

• ' Shii Pulin Hazarika Stated that while be came back to the main gate of. 

between  

Shri Bakul Dutta and Shii Ajit Roy were in the process of, push and pull with a 

shaiped weapon (Dao). ImmediatelY, he snatched the weapon from th e  hand, of Shri 

Bakul Dutt& Shii Bakul Dutta infonned hun (Shri Pulin Hazarika) to put the Dao into 

Scooter. Then be (Slui Pulin Hazarik3) put the same in the tool 

bo f his Scooter and locked and hand over  the key of the tool box to Shri Bakul 

,Dutta 	 . 

A 	.fokg othcia were dcted to appear befo ibe. qu 

Conundt@e on 0410 2005 at 300 p a in the co feeice hail of this Inshtu*e vide 

McnrandU1flNO.0SB/CME1T 	1y20051F1RJ45854592 dated 03.10.2005. 

Shii:Bakul Dulla, Tecbi ical Assistant 

2. 	Shii Ajit Roy, Assistant Technician 

3.. . , Slui KK. Doley, Chovdidar 

4 	Shn Mohan Das, Chowkidar 

SbtiNarayan Mahanta. Chowkidar 

Shii Pulifl Hazatika, TFW 

SM Bhupen Borab, 1 FW 

S. 	. Slid Pumananda Baiuh, TSFW 
Contd .... 11 
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and pulL Shn Puhn Hazaiika, ThFW and Shri K K Dotey, Chowkidar separated 

them After that he (Shn Mohan Da ) left the spot 

2 Shn Narayan Mahanta, Cliowkidar (absent) 

3 Statement dated 0410 2005 fui 1she byShniiupefl Borab, TS1ML 

Shn Bhupen Borah sied that be came with Shn Bakul Dutta in his 

Scooter but he is unaware ab 	i uin out thc cielin: (Shn Bakul Dutta and Shn 

Ajit Roy) 

ar 4 Statemcntdaed04102005f2Sl1 1_ 
Slim P. Baruah stated ut4 he had not seen the 	rci After changing 

hisdresshewenttOdutY site Frrnnthcrehe heardthe sound ofquan'elhng. Shn 

Bakul Dutta told him (Shn Pun iianda Baruali) that he(Shn B. Dutta) was veiy 

furious Slim Bokul DuIta told hair Shn Baruah) to bide the Dao which kept in the 

tool box of his Scooter as Shn At Roy may go to Police Saving thiE Shni Bakul 

Dutta left But he (Shn P Bai did not hide 1 - e Dao and also not known 

whereabout of the Dao 

S. Slim Narayan Mahanta, Chowkidar, CMER&TI Lahdoigarh who resumed 

duty on 13102005 after availing leave wef 2992005 to 10102005 made a 

complaint on 13 102005 against th said Shn Bakt I Dutta that he (Slim 

M.ahanta) learnt that Shri Bakul Dutia with a Dao ahed to kill h'm on 3092005 at 

the Chowkidar's shet 

Contd 13 
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• Titus, it is evident that ahas been narrated in detail in the preparas that the 

said ShiiBakul Dutta, Technical Assistant has brought a Dao (an iron weapon) in.the 

toolbox of his Scooter on 30.9.0 while he came' tooffice with intention to kill Shri 

Narayan Mahama, Chowkidar and Slui 'Ait Roy, Assistant Technician. He . (Shii. 

BalüI Dutta) parked.the Scooter iLiside the oflice campus and then he (Shii Dutta) 

took out the Dao from the tool bzx of his Scooter and at &st he (Shri Bakul Dutta) 

atte*npted to kill Sbii Narayan £'iahanta, Chowkidar. Since Shri Mahaflta was not 

available in the Chowkidar's shtI then rushed towards Shri Ajit Roy, Assistant. 

Technician and àltackd him with he Dao and Shri Ajit Roy got iijuiy The said Slui 

Bakul Dutta also confessed/adznitld for the said crime. 

j 	said Shii BaIcu Dutta resorted 1e said serious misconducts, 

notwithstanding the responsible and Technical Assistant post held by him, ignonng 

totally basic .ruiremnt that a Government Servant should at all  times maintaih 

devotion to duty and should never indulge in any act which is unbecoming of a 

Govànment .SL. Ills, theree, imputed that he has failed to maintain devotion 

to duty and has acted in a maimer, whii is ute unbecoming . of a Government 

• Servant contravening Rule 3 (1) (€) & (iii) of CCS (Conduct) Rules, 1964. Hence the 

chge. 



1 Letter dated 309 20(b of Shri Ajit Roy, Assistant Technician, CMER&11, 

Lahdoigarh complaint agaInst Shn Bakul Dutta, Te4hnical Asslstant 

CMER&TI Lahdoigai about fatd attack to him by Skin Bakul Dulta. 

2 Letter dated 0110 2(k5of Shn Apt Roy, Assistant Techmcian enclosing 

therein an OPD pre&uiption issued by the Medical Officer of Kakajan 

Pmnaiy Health Centre, Torhat District for obtaining his medical treatment 

3 Committee constituted br Prelnninaiy hq ry iide Note Sheet page No 1 

dated0l 102005 

4 Meniorandum No CSB/CMER&TI/1 5(U)/2005/FIR/4556-4560, dated 

0110 2005 issued s' the Inquirs Committee advising following 

offlcials/TSFWs to appear before the Inquiry committee on 0110 2005 at 

0200 p  m. in the cice for mteliogal]on into the case against the 

complaint lodged by tht id Skin Alt  Roy, Assistant Techrncian 

Contd2 
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Shij i). . . 	kul Dutta, Technical Assistant (accuse 1). 

n) 	Shn Apt Roy, Assistant Technician (complas ilit) 	02 AH 2009 

in) 	Shn K.K Do1ej Chowkidar (witness) 
. 	

uwahati Bench 

:. Slüi Mohán D., Chowkidar (witness). 	. 

Shri Puhn Hazailka, TSFW (witness) 

S. Written statement dated 01 0 2005 o Snn Apt Roy, Assistant Technician 

(comp) 

60.1 
Written statement dated 0110 2005 of Shn Bakul Dulls, Technical 

Assistant (accused) 

7 Written statement dated 0110 2005 of. Shn K.K. Doley, Chowkidar 

(witness). 

S WnItcn statement dated 03 102005 of Shn Puhn Hazanka, TSFW 

(wttness) 

9. Memorandum No CSBI 	R&TI/15(il)t205/F1RJ485-4592, dated 

03 102005 issued by the Jnquuy Conunittec advising following 

officiaWrSFWs to appear before the Inquiry Conmuttee on 04102005 at 

3.00.p.m. in the oflice fc. ierrogalion.into.the case against coinplarit 

lodged by Shui Ajit Roy, As/stant Technician. .... . . 

1) 	Shii Bakul Duta, Technical Asstant (accused). 

Shii Ajit Roy, Assistant Technician (mplainant). 

Sini K K. Doley, Chowkidar (witness). 	. 	..' 

Conid. . .3 
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k. 4I 	Aftc* 3ft1Q 
Shri Mohàn )as Chowkidar (wilness). Central Ati1nIstattvQ Thbuna 

 

shri Narayw1j,,.ahan1a, Chowkidar. 02 	APHH 2009. 

ShjiPulin F;izariia, TSFW (witness) 
7uahati 

ShriBhupt'i Borah, TSFW. 
Bench  - 

Shri Pumaniiida Baruah, TFW. 

dated 04.10.2005 of Slui Purnananda Baruah, TSFW. 
10. Written statement 

• 	 11. Wiitten statement dat'$ 04.10.2005 of Shri Mohan Das; Chowkidar 

daIe.04.10.2005 of Shii BhupenBOfah, TSFW. 
WrittenStatemeflt 

PreliminarY lnquày Rort dated 07.10.2005 submitted by the Inquiry  

Commtee. 	 • • 

14 Apphcalioil dated 1. 102005 submitted by Shirt Narayan Malianta, 

Chowladar complaint 	int Sn Bakul DutL, Tehuca1 Assistant 

to muder him by Shri Bakul Dutta, 
aftemPting 	r Tecbnical 	Assistant. 	• 

• 	 • 
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Central Muga El Research & Training Inst 
Centrai Silk Board 

R?flTT v1inistry of Textiles,GOVt. of India 
LThdoigarh 7S 700, 	Jorha .rAsam 

TEPhone : 235528. 23:55; 	Fax O.'73- 23351; 

r'5(11)2005..FIR/7f c 

te 
02 AN 2Uu9 

- - Guwahati Bench 

Datedi 0.08.2006 

Shri Bakul Dutia, Ex.T A. f CMER&.TL Lahdotgarh *as called upon to appear bcfre 
the Inquiry Officr di 21 .04.2006 at 10 0 AM in the office of CME.R&TL Lahloigarh vide Notie 
:ssued by the Inquiry Officer to held an irauiry again:t hiri under Rule 1 4 of CCS.(C CA) Rules, 1905 on 

the èharges framed against him vide Mi iorañdurn No.CSB/CMER&Thl 5(11 )i2005/FIR'263 dated 
27 o 2006 along with a statement of e it of u) articIe' of Charge ii St Imputation of misconduct or 

misbehavioUr in upot Of the articles oi charge 11) a list f document by which the articles of charge 
tarmed (iv)a list dfwitfless by whgm the articles of charge prepared to be sustained.were also foivarded 
to hini. 

Since Shri Bakul Dutta, I.. thiled to attend hefore Tnqury authorit . the inqthry was to 
oc conducted against the said Shn Baki Dutta on 21 ..U4.20UO was po.tponed. ihe Inquiry Otlieci 
i'ised the said Shri Bak1 Dutta to appear before tho ir4uIry Officer thereafter at the same venue and 

:me on 09.05.2006. 
• 	The said Shri Bakul Dutit. appeared he.(hre Inquily Officer on 09.052006. The article f 

charge alongwithth statemer:t of imput:tions of misconduct in support of the aic1e of charge was 
out and explained both in Enghsh and Aiimese by the im.uiry Officr. 

• 	The Inquiry Officer has examined 5 (five) witflesSeS. TITC delinquent •Shri Bakul Dun a 
o hue giving his sthtement declined to ad uce lurther i ience 1nd plea Ird not guilty befoie the 1nquii 
Cificer. \Vhile Shri Bakul Dutta identif ed all the \\'nttcn tement5 given in evidence by SIShri Apt 
Roy. Assistant TchniciL kK. Doley. hc\kidar. N'ioha I as. Chokidar and Pulin Hazarika, Time 
Scale Farm Worker and their signatures thereunder. the Inuuirv Oficer il owed Presenting Officer iü 

produce the same during the inquiry Pro. ss. During the process of lnc1wiy, the Delinquent Cfiicial Shri 
Bakul Dutta was given tnple opportunity to cross e>.amlne the abote Wit ne:;SCS 

The Inquiry Officen in ii e process of inquirY has considered the ihilowing points In 

respect of the charges. 	 • • 

Whether the delmquent 	Bakul Dutti tiempted to mt. der Shn Naraan Mahanta is 
alleged in the article of cl. igc. • 	 • 

• b) . • . 	Whether he attacked Atit 16y with Da(. 
i 	Whether Aiit hay sustain 	ntur' in the at t 

d) 	Whether the said acts 	;irnitled b the delinquent amounts to gross mra1 
• 	• misconduct. 

• 	Direct evidence as to tb: ch.irge thi Shri Pakul Duna ;ine in ned to in ut .ier Sho 
\:araiafl Mahanta who was absent or the day ci occurrrance of this iri cidonre has not been 

cstablishd. However, his uurances, tjt had Shn 5 '2tr an i.Iahania been present at tl:ie gale, he 
'.' ould have cut him irto pieces and ç:..sessior1 of 1 lao has been esiablished In the cvidcnc;e ci 

cithesses. • 	 . 	• 	. 	 (2ontd . 	21- 

• 	 -,.• 
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A7 

I lie comphiuit of hii Apt R civ that Shri Bakul l)utta allegedly 1i1 (I In altack 
with a 1 )ao on 30 09 2005 at 9 0(1 AM w i c iniined by the I nqutt y 01u1 ci iiid 'nune wa pi 
beyond doubt while taking into considcj -a[ ion the cwidcncc of witnesses. Shri I3akuI Dutla, aithougk 
persisted in not possessing any J.)ao with him, he however, never disputed (he wounds susinineci 
Shri Ajil Roy and the Doctoi's prescript ton regaidiiig medical treatment submitted by Lh 
complainant. The actual occurrence took place in front of the main gate of the nOice where he wei* 
from inside the ofl'ice premises aller jarld ng his scootci, IS established, it has also been establigh6j. , ; 
that he prepared Ii iniseif fbr such tiiibeco,ii ilig incidence I torn nsidc the office campus &. Inter in the 
course of enquiry tried to COVet up the smiie by giving Ilse .slatemenL 

The .1 nquiry Officer has been able In establish alt ack on Sh.ri Ajit Rc cv with aDan" with jc 

ulterior motives by the delinquent Bakul Dulta and has been concludt 11 tinuious or disorderly 
behaviour.on the part Of the Shri Baku) Dutta, which is a gross moral misconduct on the pall of the 
Shri B akul Dritla. 

I,,, 

Iheicibre, the Inqicity (.)Iliccr held the Inquiry pioccus on the basis cii (lie cross 
examination C) (he charged oflicini Sun I ak ul I )uUa, cccinplaitiniil, and prime wit ness Slit i Ajil Roy 
and other witnesses & alo that cii the. lepciut cii pieliiniincty iiiqui;y coinmitice. (.'nnsidciing mcrt of 
the documentary and circumstantial evidences and that cit the deposition of the witnesses, the lnqiiry 
Officer came to the conclusion I hat. the am idem of charges iranied ngainL the deli Iiqticiil ouiicirl Shti 
13akul I.)uitn in the case stood piccved I o I hc extent as given in the lnt.juiry J c.pont . A COPY of the 
inquiry report dated 01062006 subini tted by the I nquity Officer is enclosed herewith. 

The said Shri J3 ak il I )u (a is directed to submit within I (X(en) days cii (lie Icceipt of 
this memorandum, his representalion if any, in this regard. 

.1 
( l)r. II. ('Il ki';isi ttv) 

(ci 
S-hii l3ciluI I )ittci, 
'lechnical Assistant 	

/ Hirough 1 he I n-charge, 
Silkwocin Seed Production Cciii re, 
Central S ilk Lionid, Kaliahani, 
I3oko - 781 123, Kainruj)(J\ssanc). 
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Rort of t inaX 	qpiflSt. sri 	 / 

TechniCaL As stafltt 	Huca Eri ReserCiu 	
t1 

S 	

ThSt 

Training jnstitute. I ndPQ 	0rijt 8  A8n).. 
(flTBttveTflbUfld 

02 	2009 

JL*S This report- 	rep ared oi the COflCI U si 	f th 

enquiry in re,ect of the charge brought against ri Guwahat, Bench 

BakUl Dutta, 	
S 

S 	 The caa for the itho.City of Central Muga Er! 	S 

• 	Re search & prifliflg •i2 ti 1 te.. L ahd 0± garh.J orh As Barn) 	
S 

• 	is a fo11vs z 	• 	 - 	

S 

S 	On 3O.9.05arCcjd9 A.M. ,while the c.C)!r!P1aflaflt. 

sri Ajit Roy, -Aaett. '2echniC.tan in Jie office of C4ER & 
S 	 S 

TI. LhdOigaXhp a1a1( with.tiVet0 aix-persOns were ta)# 	 S 

ing tea in the tea et.;p located in frOst of the office 	S 

Ba)cul Dutta came to 	office by scoOter nd kept his 

scooter inside the o.i- gate. IuznediatelY after getting 

• 	 d(fl from the scoote be stirt,7d shouting and enquired 	S  

- 	aboUt Narayafl Mahafltt CflOWJcidaZ. On being told that 

NarayaYt !4aha!ta 	'ken he 8hcited that nad Narayan 

- 	Maharita, been preBent. Ield Lye .it-him into pieces. 

He then rushed t0war6j,,thj"'_Sa shcP with a daO in hand 

• 	- and charged Aj it ROY abC1t 	CC fl)l aiflt of n'i aapprOpri.a 	S - • 

tion made by the said kilt Roy against him . d attenptad 

- 	to nurdér Aj it-  R07 w .h the daO. T0 8aVE iinse1f from the 

•attacfr, Ajit Roy caut bo Of the hcd of B&1 	
tta. 

S 	 £ 1S-'  • ' I P'_!__. 



/ Qetftral AdminlstmttVs ThbtniaY'yi 

1. . 2 . 
• 	 uwahati Bench 

curing the 	 tY 	tai 	ti1iY in 

his right ham& S  

'lbS arti& 45ZgO is ab foil 'S I -

As 
0 	 B&oll sr 	Du tt 	etifl1C& 

i 	
jgt5.flt central 

xdoigarh, 

a ' 

M1ga En ReaearCl & •a.uy 4-- - 
-' I 

:;eEam has flt' 	1flC gr038 moral misCOflCt 

hat (  

of fatL attad to ni .IIL R;y. As8ttT 	
.tCi 

a 

	

	
and 

to ztrde). Sri Na.afaIl )tanallta, C11Cidar 
att flPt' 	

. 

OItER & TI 	 Tile said actS cm'. ttLd by tna 

said 8r± B&cUJ. DUtt 	
)flStit))tS soriC*JS 1SCC 

on his part: He has tt.l8 faiLed tO maintain deVOt0fl 

to a.tty and acted A a maP.nr idi is c1UitO LU1beCOI" 

ing of a GovS8vt,t' 	
räVl 	mle 3(1) 

& 	
0 	.3(COt&Ct)b08 64 

•2h. said cha' has been read OVGV both in .Efl 

jiab ád Assamese 
.agt1a8 id e laliied to sri a11  

• 	 has pieid8d nO 	.liltY• - 	. 

3. 	The manag€2t has exaJ.tfled as manY as five 

'itn868. 
DG'' Sri: B&Lt D1tta gives his cMfl 

etateDt arid decfl5 to a6 	
.vid0°. 

______•_•_._p. 



• 	 Atter a8c 	 -. 

Txitta that he has alreadY roc$ved the copies of eta- 

teflt5 given in (ideflEi ' 0Y Sri hilt ROy. KZtshfla 

Kaflta Daisy. )lohafl Das and PUlin  Hazarika before the 

preliminary 	iqul y Comiittee. those statefleflt8 are 

aLL Owed to be pro' u ced by the presenting 0 f ficer be- 

fore me.,' The statIUeflt8 and their signatures theriflder 

have beds ideflti 	ad 	y the said witheaso 

Sri B&cui 	• 	crobs-exa. AinB all the witness- 

08. 

4, 	wr. eke p ints that faLl tor considaraUofl in 

respect of the ch&rge ar 	a3 foUOwBz 

(a) 	Whether tho delL uef tori BaICUJ. r).ltt& attted 

to mr3er sri Narayafl Mahanta as 	,Lieged in the artici e 
i  

of charge. 	
- 

C b) 	Whether he attack3d 	Al 1.t ROY wi th dao, 

Cc) 	Whether 	j' t ROY 	staifled injury in the attacK 

Whether tho said acts cotninitted by the  delinquent 

ncXiflt8 to grO8 •:. U48C0fl&(.4 

contd.. 



5, 	NOW, let •4CO to  

whether the deli q%1eflt Sri Ba]Q.12. Dutta attete( 

to im.irder 	!aT!i I4atlanta. 

Iere, the ,ittBZflflt of .  Nerayafl Nahanta is 
4 . 

to be seen first There is no 
direct stteifleflt that 

I 

BaktLl txitta attPt to rder hia He was not 

• present on the date Qi ocalranc& But fle t3aS that 

he had rted t o the -ml fe of Bal flutta Over 

phOne that B&Ol 4)utta hd iii 4c1 t rel ati on with 

his rifa 	to this witness. out of a1geX 

over the  te1ephOC talk with his wife &bc*lt the 

• aa.td &4ekt rel v.tiOfl, B&W.1 Dutta Wa1 target.tflg hint 

to kiLl. W.m; 

The evid*flCO O jjit ROY (P.W.I) ,j(rishfla 4w 

Kanta D0.Ley sh(J ...flat on 3O..O5  at abC*.lt 9 A.M. 

Baloll Dutta cane to thc. oItice,kt the ecoO.or in-

sida the office oratfld, tOk out caw from the 

tool, box and ehcutad that nao NaXaYaIl Mahanta been 

present at the çte. te'WOUId have CUt hiJa into 

pieces. 

The evoOfl of PW. 3.4 	S does not 

furnish evidence to t.jb1 a1 the cI- arge of attpt 

tO niirder Nara7 Hshanta 

... 

ii 

t 
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6uwahati Bench 

he idence Of jit 
RO7d rianaK 

Doley 	
fl öOeB O 	.toh ate1i1& to eatab1.j81 

fUXfl  

that Ba) 	tltta t&Pt Ui D 	
tozzErder N&ayafl }4aJiaflt8. 

- 	

- 	 4 

tic 
fltt8fl 	

of fi.ct &lra 4 thin 



.( 
I 

02 	AN 	2.O9. 	: 

: 6. 

L 
I 

is wbthar B1 Dta atta 
. 

he 	est1. 
3iataned 	njuriO8 in 

A1i 	R07 adW 	
Ajt ROY . 

;•. 	..! 	 ... 	 'I. 	. 
the atta.  

:, 

.. . the coirpi. 
 

Bera. let me first. peZI.tsa 

that O 

It 	 e8 1nt is 	le 
the tOOi 

Si Ba$ 	itta tO( 	a daO from 

9 
wC 	sri Bal 	tta 	t in aide 

bC Of the da0 
'j'B&11. putta theA .aVe 

the office CCC)Otl 

Wh1iit. R07 waB tryi"c to aaV 
GW om Jt 

his 
.• 	e 	etaifl 	.i-flj ury Ofl 

aeLf from the 	

. . .. 	 - 	.. efl 

this 	Uegatt 	yqiving 

jit ROy 	bY 

the 0iraflC3 ifl C1TS 
	of eVr 

viVid 	esc$Pti_° 	of 
preli 

iie 	ittefl 	
ViOflC0 çiVefl before the 

• dence. 
is accPed for coflr 

mia 	
nqi1irY Coafli.t'i 

• 

eD 	xy• 	evidence 5WPOrtB 
ti_Oil in the anetaflt 

Vt 	
ith0tY efl bet.  

the claA? :. 

ofC)t.E.R.&T 	• 
supported by Irisnata 

jit ROY haS beefl 
Their 	i wr tt  

• 	 •y, 14 ohafl D 8 DO 
pre1 	i:tq. CCtO 

dUCØVfl befOre 
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•1. / 	 . • 	uwtthti Otench 

.. I •. 

are a1so.acoeped for consideraUOfl If is seen fri 

their 	that .wben:BakU1'DUtt*. Wanted to give . 

dao.bl(a c 	 eczc1 hOIdOf the hand of 

1.fled ifljUXy in Jia right hat1d 	 . 

• 	sri s&ci4 	arotbeen able break the 

IBVid6DCG of the&e*tAesSee 	cairsa of .crOsa- 
- 

xaiflatiOO B&U1tta adZfl.tte the .tmi-øh with 
- 	' .• ;•_ 	 u k#- 

AJt Roy kUt denies to have used daO But wh1. the 
• 	•. 	

0• 

statement giv before .th5PZC1i.fl5XY znquiry 

Comittee is 	it to his notice he aite it and 

it Xe marked Ert A' Zn the said statement he admits 

that be took thi-aOtC.aa8atilt Ajit Roy, Somebody 
• .. 	•. 	- - 

0 	 . 

skatched away the dsO. Aj it R0 produces a preacri'- . . 0 0 .  

pticfl Of, a doct 	ahoy that hvhad to undortake 

0 	treatment for, the injury austained. It is, Jdcmxm 

0 • 	hoyaver, not dieptited. 	... . 	. 

0• 	 'V.fl thoiiç the actUal pcølraflce tOOk place 	
0 

• 0 

	

outside the gate of: the fice, he went prepared 	• 

frc t*i. office 'cCtipCfld itself. 	• .. • 	. 	

• • 0 

0 	

0 	
0 	 • 	

CO1) td. • • 

- 	 : 	. 	 - 	••• 	
0 	

•. 
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rwahat Bnch 	I 

in the 1igh. the discussictfaaft above. 
, 	 .. 

I ikm.of the of t1i. q,ini.c*i that thaMflagGt 

• Iia 	been abte to eatabtisti the charge of attacK 

(1 AJit Roy. 

••. 	The acts and conduct Of SXi BaJCLu.1 putta 

refi. 0CC ZYiOtQl 	di sder1y bob avi C*lr and it 
• 	: .. 	. 	

.. 	-5-,. 	
- 	

: 	• 	 . 	. 
• ie, grossrnO .'ft!.  

• 	. In the 'reatut. 	find Sri B&CUJ. 1)itta 

gui.ityof groe ncOfldnct. 

-- 	 .S 	 . 	. 	.• 	,. • 	 •• • 	. . 	 ., 

1 	 - 

••• 	
. 	.. 	

:. 	 lS()AU4jt ; 

• 
• - 	•• 	P.1.. 	rhakur) 	, 

XflqUi.Zy 	Oft.tcer. .. • 	. . 	. 	. 	•. 	•. 	. 	. 
. 	 £5. 	•. 

Date... ,23-iê-2)U6. 

I 
- 

- 

' 

a1 

11 	• 	 . 	.:. 

'Mf 

.5.  
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Central Muga En Research & Taining1ns1i.W1c, 	0 2 	2009 

MnusL'yof, 	
Twahatf8J 

Govt. of India, 	
0 	

0 	 0 

Lahdoigarli Jorhat. 7S5700 , 	 •: 	
0 

0 	 Dated the 291i Au;ust, 2(i(.J( 

Subject: Submission of Representation for kind C()11Sid .Ci(i0hi Oil 	iihy l.td 

Reference : CSU/C1%,1FR&l1/1 5 (1)/2005 /llR/3079 dd i /oioo. 	
0 

Rcspccted Sir. 	 0 	 • 

With 	ost linhlc suhinissinil, 1 he to lily (he 	li\VIiiL 1w liic 	VWI 

I\lCrcUCC (OVOUI 0  Mcnioiaiiduiii N. CSI3/CMI l.11/l 5(11)/2005 il'! 1<131)70 itaed 

I i/O/OO  

That Sir, [ havc ken an crQA oycc  hnIdisu the post qV .1 chiiiical Assi::l;uii 

III your .oIlicc aid have been rcndci i hg my seryice fr six \0(0j 

••1 . hn( Sir. on 30/00105 at ahoul 9:01) AM while C0IihiH}2, h 	office 

Knislma Kanta Doley, Cliowkidar of the same office on Ii is duly sI and i ii he uc 0 

the III aill Li(c.  ol [lie same ofilec. nsIcd him i CN;irav;iu Mali;int; v; 	Hi c ii u 

caiiiiis orthe office. Oii his ieplv I eutdd coin'; to kiiovfhaf lie had in dt;i', oti 

• 	that (lay. 0 	
0 	 • 	

0 	• 	• 	0 	0 

1 hat Sn, when I saw Aiit Ro', Assist;'iit leeIiiiicinii.hki1ig ten in a Rn 

out SldC the o:niec calilphis with Mohiai I000lo\kidar.uith1e sonic lfite, I inho 

• 	to him vith one Oi nii look ( small dau ), kv1,i ii un' scooter box to heat tim 

I did hUt * ft was hL:c :Ist: olotinqin och oeciiicd time to 1 inie during the Ici 	I 

syifl1.t0gCthCniil; icnled housc ..' . hich is sitLiac(I at Lahidoi 	ihi, (.luIhilI..h)Hl(. 

0 	 Ihat Sir. \VhilC fliShl.11ih.', 10 Ajit Roy, l'iihin I I;ii.nrika who is (lie line 

\rkcr oC the sailu: ollice caine to inc nii(I pievenied nc to do sai 

sii-cndcred mv:;ciI and iliV tools k. ftre idiai . 	0 

• 	5. 	That Sn, that was (he hciiii'diig and Ilic cud 1(Iic..iiieideiit aint t 11 eic;t 	u 

\VC the both cowpioinised the inat'.-r iii tlisiiie alttit.aiti Ajil R0\' tiled a \.:iniii 

cuinplaüfl hcfire 	n. 	 0 	
0 

\\ 	 I h u )hl 	1 ft I i 	uk 0 ii 	 I 	110 0 1 	Ii 	d i 	ilK 	I 
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picad Ui)' gilh1) whold 	ittcJ1 	ioi you iid )i i iic1 hUI(fl y i iit to i 

thL dfl 1C ()1IJkL HI my.  fUWIL 1if 	
Guwahati Bench 

7.1 That Sire  br your kind Pu jS(1l and LomIdct dtlOfl I hlvL dddcd flIU( ()tI I 

. 	1;': 	• 
paragiiphs which will 1OIlLtI)' 	J LlLI iy hi ii 	kind 	ilL ()fl 	(o \\ h\ 

bLc1rnc ruc 	iJ dbsui d and bLhavLd in ih 
u w i i ooii ts I tv A it Ru 	u I 

i)' l cnjucd Natay in Mahin who wet e tIlL toot edlte ol i iy tingu tilt! Ilu 

incident oCUrrCd.. 	 - 

Suc \ c.ai L the OR1CC u tloyees ol ihe SJiiC ollice \\ c deidud  ow c I 

to stay togthcr on a rented hou and us such. we slayC(I together k)r.Inore ii tail 

mon(h in the same jen Lcd hous 	ituiied a I didoig tili Chu dli Jot Ihut iii I / I 0! 

05 and cxitcd a good i eliiofl' ip bctcen ow eIvc In Ili i pci od ol I i nu 

together Naiiyn Mahauita borro\'ed money lron ne lime t( I Inc aiiil I ga vu Ii in 

the same on good 
1iiU.0 and ftienily relatiotisluip and as.siieli at last lie owed to nt' 

Rs 4000/- (Rupees 1 iu& tL)U Ii OflI\' ii (Old! \\htLl) i iii Iii d iiI\ 

book .(A photocopy of (he same :wiiexed herewith) 	
: 

And 	Ro)' took motyamou nti ng Rs (50/- l\upLc Si\ 

Aiit 
	thou tiid 

eight hundmd flfy ) on!) fioni me as loan in the month of Atigu iMd and pioind 

mc to rc 1 say the SJh1C \ tthifl Oil iiioiith Ii 0(11 Itie I colt Lcd 	C A lli 	dt)l) 	' 

thrCiPt is aiicxcd hcrcwil.h 	h3ut when I. apjrouelted lIlt! 	told 

	

and 	Iii 	it 

rttirn in the said aniU1'1t he rc1hed that lie re1id 
rite \\li 	(,bv tts 

and used to abu c tnt iii 111th ) 	ingu ge lii tht w i 	tht 1¼ I it tm hip  

• O61-SC!VS became bad. 

	

I hat Sir, 'n tIii way 	yu M iii tuut 	itid Ajil Roy L11lthLld(l In 	i 

their 
cncmy and, soughi oppor( nit)' to harm me and my reliutal ion and hi is i 

ckrly 1f1cied in the follow 	faet Oti 26th August IC) 5 Nat ay ui M ilin it 

• sklkS. 5000/-( Rupees Fi'e thuusands) oji ft 	my loeLed I ru ii k in iiy room iii 

• 1i) absciicc . IhlOi't)Ugh he WdS t.i1c1etl I took no action against liiiii ;iiul reetiiiui!u(I 

myself 	th my lot thu cIti 
l 	0 tcd In sI y In his o ii hou 	atid I colt' in ud 

tosLt) in the sayic i emited housc Uti 27th 	
epf (t5 N i 1) lii M ili iii! I tiitl A j it I 

tULj)I1OIiL 	11W 1 Mi 	( hilt u 1>i 	Iii I )utl t ii Il1\ I 1 N I 	Niiii'li 	- )) 7u() 	il Iii 

th it 1 \' R)tC a ICItcr to his vile 	title!) 	Ij)I1 i M ihi titi I NvIit Ii i 	quuth I ii 	I 

making - a(Ic?attOn aamnt mc \ it I' ha 10 (In I ool Ott 	th hc 	lI I 

Ill) oIl tee\\ i 0 % r I c IIflC It) ill) 1t)tlL (lilt! ddl)lL 0 LI1O\V 11011) iii 	\\ ilL  itH I 	I 	'Ii 

11)0(11 I IlL ilk 	ii ion tO 	i 	ii 	I 	I 	ii ft 	I 	I 	I 	II 	I 	I 	i 	Ii 

aaiuisI In tiild 	n 300 Sep/Do tat 01' lIt is 	et ii 	I NeIHI v:th it (tat ii :1 Ri 	ii III 

• 	•• 	it• 

was iciI 	to [c.( Aj it l<o v,Ili inc ui niv scooter tools, lIds was why I utit 	it 

•Lf' 
__- 	- 	 -' 	•--• 	-•-- 
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Xi 

iw;as.abseiitu1 that da) and firidiiiu, him not I rushed to A.jit 

pp—  
Ro 	iiilibfe out side the office c;i riplis.. 

.' 	:i.. 

8 	i Iat Sir. undu this facts and 	Lums1aiic 	I did (lic iu iduit on (Ii it (I \ hut 
I 

IL was out side the office campus 
:• 	 i. 	 S.  

9 	Ihat Sir, with icicrcnuC to 	ms (i) (h) (c) iiid (d) 	u iiitioiicd in (lu Utu 

\'ik No 	SI3/CMl R& H/IS (ii) 2005 / I 	fl() IR79 datcd I I/0V0( 	tili h110\\ Ii  

• 	pon(srC added for your kid peruaI. 

10: 	That Sft. I admit my Iau I but 1 ncvc ati ciiipcd to murdcr .Narayan M.aiuin a as 

aI!cgcd in the article oichargc but I admit that 1 wanted to beat Aj it Roy to eluiract erise 

my angcr andscntmcntcaUSCd by hosc two persons \\'IlO hilsly a! !cged me by I ic. 

way of' telephone on 27 tli Scp/0 since Narayan Mahanta as ahseiit on I fiat (I;lv 

vhichhc stated himsclfbcfbre hoii )Iablc Mr. F.C. 1hakur. Rctd. Judicial office' and 

enquiry authority for die natter in sputc whuIiii.nselis(ated iii.liis ciu.nciy Icp('rt 

Page No. 4 which was rcccivcd by 1 , ic OIfiCCOfl 28t11 /.IuIy,2006. 	. 	. 

That Sir, though I rushed u beat. Iiiiii ocoiitrOI lily anger uiid eiitiiiieiiI. and 

SULTCDdCfCdfl1)' tool andbccamc m7sCJfCOOt . Andthus I give my cxprcssoil in clear 

Ianguagçs that I DD NOT AFI'ACk !1M. . 

11 	That Sn, slncL I didi '1 attack him , so III DII) NO 1 	lAIN ,\NY 

INJURY 

12 	lb it Sit though I took the 101 (niaIl (IIo) to bcat him I jiullici tid till) 

aiicked liiiii withi. 	 . 

13 	Ihat 	what LVLL I did 	'idy imount tO 	I0S5 11101 ii tillsc011(lULt I ulinit 

wholeheartedly. 	 . . 	. 	. 

S 	 hiS therefore pray 	r ed- that you Huiiou 	would guictiH' 

tIispc.titioii whh reftrciiee ((1 l\'IClli,IW)(h1m. 

\dC N0.C.13/CM[R &i.i/ 15 (H )/2005 ./FJ k/307) dated 

0 2 APR 200 	I /08/06. n:I exempt me Iioiii the chiaitge 

as von dcei i fl I and poller eoiìsideiiiig t lie liii ore 

ut.atit 	 1i))I I)Ii 	Iii 1(11. 1 	ii,! I 	mi 

S 	 /\iid 	r tIns Act ti 	Luiess '-our 	IiIiIiI 	:f .l;IIJ 

• 	 - 	I 	• 	• 
,S S  

Eitosures:.. •. S 	• 	• 

i. A phoLoopy 
I 
 of Rcord sho\viilg if : 

othorçow.miz lflOflC\' ,110111 ille by Nar;van 

• 	. /\ P1°°°PY (.)I receipt 0111101 IC' 
1iO\\inq  (Foul I11C 1w A it Roy. 

••! 4:5. 
	 - S. 

''u,is huiihiliilly. 

( S.  
(I.aLiil I )iiil;u) 

IechimiieI /'sisI:mni 
I)( 	MI It 	1 
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Central Müga Fri Reea r& l'raining !.rute 
• •. S 	 (eL' -1  Si1k 130 a1d 	, 

4inisry 

 
dlil  

	

Lahdoi: ri 7'5. 7(10. 	- 	.!orhai (;.i4.afl 

Phonc: 	 i 	Fax,: O77- 	35 24 

	

\• S13/CMkR& HI 15(11 )12OO H R.! 	// 	 Dtei ). I 
—---- 	 S..  

Whereas Shri Bakul Dutta. iec'hnicai As:-,istant, Central 
- 	 - . . 	

, 	 4 	 Ci1 	fltnt? 	Du 

kesearch &: I raining institute. ahdoigarh. .iorhat (,'.sam ) was 
nformed of the proposal to hold ar inquiry against him uiid.e Ru Ic I 4 
f C entralCivil Services (Classification. Control and Appca) Rlc;. 

1 965vide this office Menorandum No.CSB/CMERtE1/l ( 1 1)1200.5 
of 

	

I R 823 dated 27 03 3. 1 000 LOLIO' fl thL c\\ 1 P  1 St4llLi liii! 	( i 

I art ick of ciares. (ii I nIuta1!O 	of mlSC(fld .lCtOFIflSI12111\10tm 
-,.- 

	

ort of the charues and 	ii 	i si ol dcments h\ ivh 1C fl 

'\OflCSSCS by \\'I1O1 the articles ol char  

sustained. Shri Bakil Du ta having, in receipt 'ol.thc M2m01an.uUfli On 

.03.2006. failed to submit his rev aaiit tIe charc 'sliceL 

- 	WHEREAS the 	quiry - 	inst Shri Faku )uui. Teeiiniaa 

-\ssistant was conducted .h 	S 11 j) . K.[l1k t 

Officer, Taràan. J . hat. who 	appointed as 1 nquI1 	r1c:r 	dc 

oi et No CSBI CMF R & 1 	1 5( 11) 	ft 	/FiI 'x '8 	ti'lk 

' 2 03 2u06 The Inquil Avhoi Ii 	ubp1iued 	lo I 	\ Ca 

report dated 05.06.2006. A cop of the I nuy Reioi1 was so 

ferwal ded to Shi i Bakii I Dutia c 	I 0/i I 08 OY 1 ijial )h. h i to 

si'hmit his Iep1eSe11t2t10 1 	if an" 	I 	tot q1l1L' I hi' i pi .. . flat on ('n 

29.08.2006. 	' 	'-' 	S 	- 	• 	 S 	• 	S  

WHEREAS the chag levL ed agatnst hii l3akul . )uua 

	

hOe lunclionln2 	fecl'i al Ai1aii 	 I 

Rescafth &' Training- Institute. bahdoigarh.: iOttfl)t had ttI led to 
naintain official discip.ine drent a be oberveJby hint and acted 	a 

manner -quite -unbeconilug of a Go;ernnen1 Ser\ ant causing 
haini by. attacking on SIri Aji Roy. ,\sstan 	Feel niJ  

disc ksi ii 	his int,eflt on to k ii S 'tn Naa\ an 'i ahanla. 'C'itowlx .,Ia 
CMER & TI. Lahdcigarh.Tlie si.J acts cominiitcd b' ShH •l3;-kii 
Putia constitute serious mCOfldU .S 00 1 oart \'flCfCh\' Itt acted 	a 

manner which is quic -unhet 11) 1 n 	u l'iI'ij7:t, 	Cr\ ant 
cdnlavening Rule 3(1 (:,i) &(iii)o CCS ( o1id,e Lules. 

	

S.... 	- 	• 	( 	iii_ 	. 
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Tuwahafl  • Bench 

• 	 \Vhereas the 	ndefig6c1, 	on 	haig perused 	the 	complete 
dOcuments and 	iccords 	of 	'the 	inquhy, 	makes 	the 	following 
observations: ' 

I. The 	i11quir 1 	poceeding 'which 	was 	to 	he 	held 	on 
21 4 to 	[ut 	to.. 	iJniqu 	iu 	oiticial 	iaift 1 	tuin 	up 
without any witten 	justilicatiOn foT his unahility. to 

• attend the inq.'ir 	Consequentiy 05.06.06 was fixed 
for regular lieaing. As such 	the sequences of events 
that 	are 	contained 	in 	the 	articles'sta 	ment 	of 
imputations of ,'arge were taken up for deliherat ions 
on 	the 	same 	day 	in 	course 	of 	regular 	inquiry 
proceedings. 

• 	 2. In 	all 	5 	(five') 	listed 	slate 	(rosecuion) 	doCumClI.S 

submitted by \vitnesses were admitted and examined 
during the inquy. 

3. 5 (Fiv)' state v,;;tflss 	fttcd 	in Anncxucc 	111 ul the 
charge sheet wore ad';ised to appear belor'e the inquiry 
officei' 	and 	to 	adduce 	their 	evidence 	in 	the 	case. 

• ' Accordingly. 	uley 	were 	present 	in 	response 	to 	the 
summons and 'nde their depositions. 	' 

4 ' The 	said 	Shri 	akul 	Dutta,. T.A. 	the 	accused 1 ' was, 
• permitted to inspect the listed documents. 

5.' Accused Shri B:kLll Di,itta, 	I".A. relied on his sLacmciit 
• 	 ' and declined to adduce further, evidence  

6. In pre;ence of 	ih the parties the articles cf charges 
along with the 	joutations of misconduct in support cd 	•. 	 • ' ' 

• ' 	 ..he ai'ticie of ciarges was read out and' explained both 
rn Enuhsh anc 	s'amese t0  the acused 	Bahul 
Duta. T.A. . Sh;'i Dutta TA. 	pleaded as innocent and 
denied the charés, wished not to engaYe any' defpce 
assistance 	and 	persisted 	on 	defending 	the 	charges 	• 

• himself.  

• 	 (onid. 	:3 

Ilk 



- 	 - 

Of 

\c/ 

The case being that o 	 w ide the 

complainant Shri Ajit !oy. Assktan 	 s iain lea a!on 

with fec' other staff of Ciitrai ..uga En R,.ea;h &. 'lTriHnL 1ntiul.e 
Lahddiarh Jorhat in tie tea si op located in from of. The 	 Co.oth 	uh 

accusêd:Shii Dutta. T.A: who came to the office on his scooter and arier 
naihing the cootcr in'ide the tfice pILnll*s lmnkdi1i }\ sai lcd U 

shouting angiily enqdined where bout of Narayai2 Mahani:a,. Cho\L idar. 

( 	told that Shni Naiavaii Maha nia. (1 O\vk dat \ a on 

ciKKD\Clio\\LdaOTi  utv hL sta 4. 

Narayan N4ahanta, Chowkidar h 	 .flito 

Mahaaiaa]ong 'xith Ajit Roy had 
reported to his wife that he had Aicit relation with vlahants wife and 11 
\-vanted to punish both of them. On not lindirtg Sun Nan.i an Manta, 
('howkida lie than, rsed towrds the lea shop with a Dan in hand and 
liaied Shji Ajit Re\ Assisi ii 1 evinCiili I'or uiiu c'plaii ot 

misappropriation of c000erali\'e ociey fund made by the ;ai':l Aj it c' 
aaiiisi. him. He attempted to assiult Shn Aiit Ro .vith the l)a in hand. 
Shni Ai it Rov u in oieflTflTh E)itta. !'.A m die process 

made on him-b\' hni Bakiii 
Dun i I \ CiV1 R & II i ih1on h )i n the w IL, Alit Roy 
sustained cut injuv in his 1 igh hand. ShH L:.'; iaer ancidcd Kakaan 
Primai Health Centre. Jorhat under O.P.D. Rcistration No. 13318 dated 
30.0.2005 for treatment of Hs mi ur'. a ntecnptio' 1 ol which he 

ni oduced in suppot t of the inu' ustatn d by him (F xnibi - 

-Whereas th undersigned, on a .arefu I exam inal on of ,  the 
entire documents and rCcorcls of th ease. mn-her nbserves that- the 
fol)oviig observations made y Inquiry officer in the nqumry process 
are correct and acceptahe. 'IThe a 0c1 of charges, the u)4ersgned after:a 
-through scrutiny of the doctiment' and records observes that: 

.1 	The i nqui iv o Ficer in the process of n'.1u i ny . has 
considered the iol!owint pont.s 	respect a the charges: 	-. 

(a) \Vhet-her Ole dc .- quL iii 	 W 	iki 1 "ied () m ideu 
Shri -  Naravan Mahanta as a I ieed 	ant 

	

the 	ic of charge. 

Ab 

Whether he attacked Aj it Rn: v-i th Dan. .. 	. - 

Whether Aj it Roy sustaired iij-niy in the atac!. 

- (d) Vhethcr the s d au, C0OI'aIUCUhV . the delinqnenl 
amounts tO nros- 1i ) jj1 11SCOdtiC. 	- 
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Tuwahafi Bench 	- 

The cpies of tk statements given in evidence h Shi 
Ajil Roy, Assistäit Technician, Shri K.K. Doley; Chowkidar, Shri 
Mohan Das Cho kiC ii Shi i P tim I la,am 1k3 Time Scak IlL id Woi k i 
and Shri Naravan Mahanta. C!mowkidar \vas ascertained to have been 
received by Shri Bakul Dtiita T.A. were a! ft\:ved to be produced by the 
presenting officer. 

The statements and their sigii'atures there under, were 
identified by each of the said witnesses. Shri . BakuIII1cCt 1 Sed 

the ac.cused'ShITi. Bakul 
Dutta TA disputed the e\hlbit and timed ha1d to pmo\e the lact in the 
case that h did not possèS a Dao, during the process of examnationhe 
tii led in his èffirt In refUtu': the iciti mcy of .an ni the stale 
docunénts and any of the poi1Th contained in. the depositions which were 
made by the witnesscs during III-: course of inquiry. 0 

his established jj'.1 the cham's,cs ot'.intenskii of 'hri I3akui 
Dutia. T.A. to kill/cause nliv ca! harr to Shri 	M:miinia, 
Chowkidar who was incidentali absent on day of the inciden 	n t has bee 
estab!ihed. Eurthermore, the fa that Shri I3akul Dutta.. T.A. physically 
assaulted Shim Ajit Roy Asssnt Technicmi in Imont of the iate of the 

9 A. "i and lhL has been 
established through theevidenc:oi witness. The evidences ot Shri K.K. 
Doie, Chowkidar Shri Mohañ Das, Chowkidar and Shri Puhin Hazarika, 
1'SFW (PW2. PW3 and PW5)., who boldly confirmed :iheir written 
statements during the course of':eir depositions. 0 

Shri Bakul Dutt. T.A.. has denied possessioh of4 daqbut 
admitted possession of a scooler tool on ii R day of th m mient in his  
representation. dated 29.,O82OUT-l\ve\'eiT1chaS not disputed the 
\vOundS sustained by Shri A.jit [oy and the_doci'escTption f Or the 
medical treatment meccved b\ 	IH 	t Ro.. 	h Fact s that the incident 

iifl6t of the main gate of the 
institute where he. aftem -  parking uS scooter surged towards Shri Aj it Roy 
A.Trwithaldao and caused phyicaI harr: to in'm has been estat!ished. 

Cont:L5 



The. Inquy Officer 	I 	 attack 

on Shri Ajit ROy with a Dao wid u '' . - ri akul Dutla 
and has concluded as i totous an I disot dci ly beha\ iour on thL part 0 f 1 he 

Shi i Bakul Dutta Consideting mu it of the docuni. otary and 
uicumstantial evdencLs and thai of the deposition of the wiesses the 
luquny Officet came to the cor L luslon of the chaiges framed again t 
Shi i Bakul Dutta, T A i ti ue ai d pi o' Ld 

a) The said Shri Bd:uI Dutla. V.A. during the curse of the 
Lnquli' piocess has failed to tli aigurncnts jaised by hini in suppoit uf 
him the chaiges leveled agair t himcstahlished duting the course ul 
deposition mädè by the stateitnesses. Shri Bakul Dutta, LA. neither 
during the cross eanu nation of r state witnesses not by a' of w ,  iften 
statement codld establish his inr::cence during the course of the inquiry. 
There is total resmhlance betv e.en the depositions of PW 1 tnd PW2. 
Similat lv the depositioim of P'v and I \' 5 further coi johoratcd to that 

of PW1 and PW2 

h) Since th. e\hlhlted dOcUHhLfltS pi odi 	d 	c toic i he 

inquiry otficei contained signal Ui cc ol the on Lined P\V s and have 
unambiguoust vouchL d Ioi the Cl L 11 ' O thL \ hihits 1 i hp gc ( I 

ill intention to cause ceath/ph ,ical I aim to Shi i Nm i' ii tvlah inta, 
Cho\kldar and the physical lnTi\\iliTnfi1CteCl757T7iit  

Ro) A I b) Shri Bakul Dutta hs been estahiished 

As such, the issues n the said iepiesentatlon o 	hii Bakul 

Dutta T A do not warra t an 	Lonsldeat1on 	sciutin/ 
Notwithstanding this the undet gned makes thL oliowi - h ei \ atiops 
and comments 

It is hecausL of the imple taL t i mains that in iii v ith he 
p1 inciplec 	t natu a justice, the oppoitulity of C1 ,OSS 

exmintioIi is eded to asd official Shri Bakul 
Dutta, T A during e int ir' 	and when tu accu ed 
official fajic to mab use or 	1aid ippoitunit' ittracts the he  
attention of. the D'suplinarv auli 0 ity and havii g submitted 
his repiesentation ii suppoil of h nis defence upo uvin the 
inquiry ieport to hi i, the discipiuiaiy autho' ly co ild not be 
cortinced on his oleas for innocence white arriving or 
conclusion on the findings of inquiry repoit. 

• Contd. .6 
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I.- 
C' 

O) 
6 

rL 	ii) 	Whe1eas 	a 	c eful 	 examination of the 
issue as a whole th'undersigned. observes that the written 
iepiesentation datcd 29.08.2006 of Shri Bakul Dutta is 

n 'as .iicli as 'straii'!treSS related personal unacceptable i  

• 	problems can in no 'ay induc& an oflcial to take recourse to 
• . 	riotous or disordHy behavior during the course of 

disciarging offlciai duty whereas one is always. supposed to 
keep cordia.,  relation with his fellow \vorkers. 	. 

he undersigned is of the considered opinion that the 
ustion of mOral duties, ethical sense, responsibility and 
Dcial obligation reigns supreme it all costs in any sphere of 
cial / personal lit either at home or place of work and 

iore so on the part of a responsible govern'menl servant, and 
flecting such violent behavior and manner tc way. the 

ccused official tried to justify is not acceptable. 

iv) 	As sudh, as far. as Lis disciplinary case is concerned, it is 

established that Shi i Bakul Dutta. T. A., the charged official 
had.mde a fatal att:c,k on Shri At Roy, A : T. Of CMER & 
TI, Lahdoigarh causing physical injury on 30.09.2005 is 
established he\ond loubt and subsequent iepicsc ntation of 
Shri Bakul Dutta, I .\. plead irig his 'innocence Warrants no 
conideratic'n.'  

The findings the aqu 1mg Authoity has aiiived at are 
undoubtedly logical. 'He 'has borne in mind the :principleS of natural 
utice and i easonahie opportunhl Ha log conducted the i nqu it y p1 oce' s 

and in havi g.'.arriving at his findings, he exhibited utmost balance and 
kept in mind what was said and done was coasistence with the normal. 
pinciple f hunn 'behaviour, 'specially considering the uniqueness 
involved in the article of chaige hat st )d Lamed in the case He even 
i0d the accused olThialto put forth his paints regarding the personal 

issues out of the stenuous telation wifli S' ii klaha.ii and Th 
Alit Roy He has olaced his reliance oril\ on the facts \hIc 1 1 'tad come 
into evidence and hich the dc. enc side had nad the oppoi Iunit 10 

examine"and refute. His conclus:on in the report is reasonahle he has no 
d odbt, clearly' ' indicated in tUe report the relation hewee.n the 
imputations, evidence and concL ioris. ' 

Contd'.7 



• 

7Lc6. 
• 	 ... The undersigned, having had thorough obseration and 

caieful scrutiny of the entue documents of the case while., aieeing with 
the findings• of the Inquiry ufficer ho!ds that the articic of' Charges 
fraineaagainst Shri Bakul I)uti., in the case stands proved by cogent and 
cOnvincing evidence and that as such Shri Bakul Dutta, T.A. has acted in 
a manner which is ii.lite u"ecomin.i of'  a Govt. servant thereby 

• 	contravening SUb-Rule (1) (ii and (iii.) ol' Rule 3 of' Central civil 
Sc:rvkès (Conduct). Rules. .1964.  	. 	. 

Now therefore, thr undersigne.d arrives to the conclusion 
• 	tht the components of charges p! -oved agai.nst Shri Bakul E)utta in the 

case are extremely serious in na'iire and consl.ituteserious misconduct on 
his. part and has failed to matain absolute ihtegrity, had acted in a 
manner which is •  unhecominij, of Govt. Servant., the undersigned, 
consideiing the length of service put in b hiiii in the hoaid and ht f 
\\holehearted 	 epiesentation dated 2908 20O and 

• 	that of 	 records considers that a major 
penIlty. of 	re uction in a ower stage in 	time scale of piy 	s 

• 

	

	provided under Rule 11 (V) of CCS (CCA) Rules, 195 be imposed On 
hThi.for a neriod of fcwr 

period of four years" is hereby imposed on Sbri  Bakul Duita withI'Lli-th Cr , 
ilection that he shall not eai ii nis annual iiu cments of 	dui io  th. 
aid perio d e. UCtiOfl an 

Teduciion, the reduction wilt nU have theectofsiiig his future 
increment of pay. 	 \ 	r\• -.-- 

Director / 
Disciplinary Auihoi'ity 

• 	10 • 

Shri Bakul Dutta, 
• Technical .Assisant. 

Thiough 1 he Assistant 	 -ector.  
Sifkrm Sèd Production Centre. Central Silk Ec'ard 
Kafiabari, P.O. Boko 781 I 23. Kan1rup (Assam), 
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To, Twahati Bench  

The Chirmaflv Cenral Silk Board, BanglC're. a  

An appeal . 
filed by the appellant praying for set... 

asde the Order passed by the Directc1r/DiSCiPlJ. 

ar 	Authorityr Central 	u(3a, En 	Reser':h and 

Training Insi'tutE, Central Silk Board, Ministry 

• 	of. Textile, 	gdoigarh, Jorhat, Assarn. 

Referefle—  Order isued undr Mem -i No. CSB/cMER & 11/15 

.: 	
(r1)/20O,.rIR/5511 dated 29.11.06. 

.:RespeCted Sir, 	. 

With due 	V. .ect I beci to 	file this appeal 

efre%jY0Ur Honoifl pray g fr s€ttin9 aside/modifica 

3 .  tion?cancel1atz0fl1atet30h1 of order. under Memo No. 

1ascit4d above psed by the Dir6ction/D11PlY 

I 
Authoriy ,  of Cent al Mu9a, En, RestarLh 	Traiflifl 

. 	 .. 	 . 	 . 
44  InstitMte, Central Sill. Ekard, Lahdoiarh, 	Jorhat, 

......Asam. 
.... . 
	 . 

	

Sir, . -.1 was qualified to be appointed to 	the 

pot oC field cum Laboratory A ~--ssfstai and aciordingly 

I as *appointed 	o the said 1cst on 11/12/1981 and I 

	

dica..9ed my dut!is to the best f my abilities 	and 

satsfactiofl. to a). concerr:ed. Being I am loya', sin- 

diligent ard dutiful to my service I was.romOt 

edtO&pOt of T -vical Assistcnt and oresently J am 

t dischargzng 	my 	Ities :s TC4 hnical Asistant under L  
; 41 

4 your Boaro From 'he date of appointment till the 

• I... 	.. 	 . 	 . 

.. 	 . 	 . 	 . 	. 
0 	 . 	 . 	

Contd.. 

V . 	 • 	 . 	. 	 . 

f '. 	 . 	

0 •• 	 •... 	
• 
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• 	'uwahati Bench S  

allege 	cccurrer e 	thert 	i s no any 	3bsence wit.hc'u 

leave, 	no 	enqu 	y 	and 	no 	disc.plinary 	proceeding 

and 	7 acquired my reputation due to 	hard •  

•- 	 .: 
the i:oi super 

:working 	and since. 	ty 	and obedience 	to 

• - 	

: .off.ie.Yjs. 

• 	S .. 	 • 	• 

Sir, on 30 9 05 at .b1t 	9.00 a m 	while 	coming 

to 	my 	office I 	.'anted 	to 	now 	about 	Ajit Roy 	who 

6.850/- from me as..loar 	•i 	the month if:Aust 

ded 	the 	aia amount but 	no 
2004 	nd not refu 	. sincere 

;r. 
tiative 	is 	t"en rathe 	h 	abused 	me 	in ini 	 a filthy 

5 5 	 -. 

Sri 	;At. 	Roy 	adversely 	reported to 	my 

officer...t working 	station 	which. resulted 

adt 0  : afld the concern 	authority initiated 

fl 
disciplinary 	prcced..ngs 	ag list 	It 	ne€ds 	of 

: 

:....;metion 	that 	no first 	inforation report 	was lodgd 

tT. 
• 	

a9inst me. 

44 	t 	4-1 

.. 	.- • • 	.j.... 
I 	parti'ipated inhe 	disciplinary proceed- 

inysbt same was 	not condu:ted 	as per the 	provisions 

tral Civil 	Servis Rue 	No copy of Cer 	ce furnished 

. wh re, 1s 	I 	have. 	-right 	to r'eive the same. 	.1 was 	not 

yal1pwed 	to have 	-spectiun of ciriginaL 	documents 	and 

i1d4 i4 	4 
no 	copies of doc'ment were seved 	upol me Though 	I 

1- 	• 

'r.hóü1da 	beenaisted from 	S  

Contd. •. I- 

5 - 

j : 

... 	•44•' 	- 

:• 
,,.•i* . 	.4 . 	. 	S 	• 	 -. 

0 
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3uwahatt Bench 

:k -  
a 	co mployeedLVirsg the course or pr uceedings but 

r 

4 sadie was not al'owed to me and as such 	the entire 

J 	t& 	ltt14 	 I 
* 	proceedings are 	.aated frLm the established prcae 

.'! 

	

	. 	.- 	. 	. 	'• 	': 	.' 

dur of law 
I 

4 	Sir, 	 PllflarY autho the Di.ector/diSCi i ity pacsed 

' 

rU 	rder 	undEl 	Memo No 	CSB/CMER & 	TI/15 

., 
I)/2O0/FIRl5511 dated 29.121 2006 , that the compo- 

•'nent of, charges pruved against me and the. disciplinary. 

. 	. 
i't 	•peuialt,y c'f 	redL';tion 

a ..:lower stagu in the tiire scale of Pay 	by one 

stage f o r a perio 	Cn 4 years with rurther. direc- 

t )_• 
that I sha 	n ll not ear, my annual increments of 

kj 
I.aring the skid period of reduction and on the 

....................'. 	. 	. 	. 	- 	- 	. 
!) 4r 

I4iexpie' 'the said period of reduction ,. the 	reduction' 

have the 'riffct of pcstponiflg future ircr.ement. -nd
r 	& 

ofjPaY.l 

	

Sir, .1 resuectfullj ubmi that I am 	no where t.  

inolved in any i'-icidents as stated in the said order 

lj and they  penalty inflicted upon me is totally 	dispro 

L 	I 
povft1onate and as such the order passed on 23 11 06 is 

arbitrary, cap icic s. defiance of loyic and as such the 

same is liable to e set aside and quashed 

	

... 	: 4'. 	. 	 ' 	 . 

'rtt' 

i .-. 

12;1 ' •4-;tW......4. 
. 	t 

: 
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TVhati Bench 

under 	the 	above 	facts 	and 	circum- 

 stancs 	it is most respectfully 	prayed 

• 	 : 
that 	Your Honour would 	be 	gracic'usly 

pleased 	to 	admit 	my 	appeal 	and 	be 

pleased 	to set 	side 	the 	rdr 	dated 

29.11.2006 passed by the Director/Disci- 

plinary 	Authority 	with back 	;brf its 

and 	service seniorit', And 	for 	this 

• 	 • 

. act of •kindnes the appellant shallever. 

• 	pray. 	 • 
• 	

• 

Yours Sinereiy 

:. • H 

• 	 • 	
• 

• 	 Sri Bakul. Dutta 
Technical Assistant 

fl  i fl. . 	 • 	 - 

• 	 .: 	 • • 	 • 

• .. 	 • 

• Cc'ntd. . .1- 

c'v1 
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Origina AppliCatiOn No. 174 of 2007. 

Date of Orde This the 2nd Day of August, 2007 

THE TT)N'RJJE-SI IRT K. v.sAc1i1DAN\NnAN, VICE Cf IA:i.ftMAI>J 

Sri flakul i)utta 
Soil of La 6e Mon i Ruin 1* Ita 
J,esnIenl ol viIlae R.upngar, 
f)•( )• HerhoIa P.S. l3()rho; 
I)isf-rict eJOt'll at, Assnm.  

Shri I,.Snrn:i L<c i\ . J'Il 	ue 

.Versus - 

I.1-flaoil oI Jinha  
1(1)1 (S('I1L( (I I), 1-110 se,crehi,--y  
to lIi ( oVo: iiinenl of In(I ia 
millis'ITY ()f l.(' \ Ii I(s, 	 - 	 S  

	

vol , I jIi'(l I (\1 	Ii 'a ii Ni'' I )eI lu. 	- 

• 	2. 	'- The (Th i i riiinui, 
(.ent ra I Silk Hoard 
J3aii.galoie. 

(3 	
- I . he I)i 1.:(A)r, 

(enIrn IMun Iri 	r,rrh & ' J1'(ii1ii1l 	luisf ii Ole. 
T. 	 0 	14ah(1ig.1111, Jol hat,  

-s --' 
• 	1.110 4OIl1 	I )i''l,or, 1\ 	\\Torni . 

Seed 	ruiiuciljon L!pnr, 
I Tj 	Near Zoo, (wvuihati.  

- 	
- 	 )R\L 	 - 

- 

TI 	:Ij J:iii 	\ flS tipj>oiiil (d as LibortdurO. Assit-affl: in. 

1931 and (ii .Iu:iuging.hk doi.es aii.I iesjoii IIil.Is in v:ii'ioijs 

IIi1 	III 	'. 	-wd 'fl :-. III '10 \ : is n 	I 	i  wi 	f 	he ap ,Ii:in t \V i Ii one 

I \jii 	.-\ssisi :inl 	I'e&i 	liei:Iii ( 	II( 5iiI1(' (Jl1YY III I (sJ1e1 ol (I I(ii1 

\ Ii R'll 	I.IIini n:i I oil 	II 	I. 	•ii:i 11u 1)1 a i1i(.IIi0IflJ)( In III d:i 1e I 2.2.fl( 	li 



IIUI)UIai.l()n of iii 	(OI)dU( 	1 lfliSl)('118V1OUU. 'l'lw 11)i)ii(81)t I0)ii0(l to (lie 

smile nteii•iO on. 3.2.0G. 	h t.liscijilinnry 	was eon(IuOto(l in ii 

'ci 	illegal 	11181H101 	not 	flftOt(liIig the nJ)j)hcanl 	ade()Uat0 

opporiuwly to defeiid his case. Aggrieved by those actions of .the 

FeSJ)(l)(lOUi.S t.li(' 8l)j)liC1it?, has flied this ().A w ilk it I'Y<• to set 1151(10 

a'iitl (1Uash memo dithd 2.2.06, 27.3.06, 10.8.06 and 29.11.06. The 

a()jlli(111)l. has silso aayi'd I hat he ni: 	he allo\v('(l to dln\\ kis  tm' and 

allowaiices \V 1 iiioi.tl aI 	. C(IUCtiOfl l)y 11181111-81 n-tag S0t'\'iC() SeiliOr.it,. 

• 	None pioselil for the applicant. I ioat'd 1\Trs -M .Das, learned Addi. 

(G S. 	for I-lie I09 }OI)( ic. its. On 08 rI i et OCctiSiOli5 V lie ii (lie na tier was 

Posted OH 29.6.07, 17.7., )7, 2.7.07 :lII 21;.7.07 ione present (or I-ho 

8l)l)l1(Iflt 	\\li0Ii  I )1(' l05!)Oi1(l(lii 	(',1l1iS(i (1011!4I5l0Ii(.l 	arguing that she 

1185 1401 	IIlStlIIUI.iUil 	111111. the 11111-t('l' I)(.'lI.8111i1111. t) ( 1(iil.riil Silk 	Uoi.iol. 

w Inch is it sta Lu tory lioo cons!. tulcil under tile Silk JJOftt(l Act 19-18. 

The said Boird is not no.ifiod under Section 1,4(2) of the :CAT Act and 

this lril)UI101 h5 lit) Jill 1  -hi(Iioll t) (I1t,eit.tliIl iii IS :lpJ)iientiol.i. She has 

furnished : . I1IIIUflR811011 Wi I etl 2 1 .T..07 I5:;Ilt ii liv (.110 I)ireetou, 

Central \lu:i Li I eseat f -h & 'li - a iii hg I liSt III] 10 \V h ich may be kej)t on 

I (401(1 

	

•: 	. 	.-.. 
I 	 . 	. 	 I  

-( .()Ii.l(leIlIig thy stll)IIIISSN)Il 	lliI l('(Ol(I5 8hl( Idy ))iOfhhl(e(l, 

	

* 	 iiii of' I I 	\ s 	lii ti 	i in 	I ion 	1 J°) iiol if h iI Ion lii 	tiot h( 	Ii 

• issued 	Lliis- 'l'ril,iiiil 	in:i 	- not 	have 	 tlicti oi i 	to 	iileitiii 	(h-is 

aiplicat.ioii. Ao - 

 

	

oidiiigly 	.•\ is disiiiissed 101 	ant of juris(lictioll. In 

tin' 	i itii inSt :1 11(Y5,hi() ()rtHt' •.  
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MugaSificwormseed Organization 
Centra) S')k Board 

Ministry Of Tees: .Go. Of india 
: 2203468O) 	 '. 	 0 S. Mansion H Floor 

Eax22O3469 	 A' 	 R. G.BarUah Road I 
Emai' msdp2004 @sify corn 	 Guwahati- 781 005 

14o CSBIMSSO 1322JES$PT -901 	G)7 	 I 1102007 

MEMORANDUM 

Sub: Reduction to a lower stage in the time scale of Pay—re 

Sri B. Dutta, Technical Assistant is hereby informed that order for, 

is 
redu+'on 

 to a lower stage in the time of scale of pay scale of pay Issued vide 
1 4 

this office memo No CSB/MSSO/1/1/322/ES/PF-BD/543 dated 1804 2007, has 
been reviewed and in modiflcion to it hisray of Rs 6800/- in the scale of Rs 

5000-150-8000/- to be reduced by one stage for 4 (four years w e f 29 11 2006 
• 	 i--• - 

Thus his pay will be drawn at Fs 6650/- w e f 29 062006 

/ 	r 	
I' 	ccC 

SCIENT!ST-'E' 
To  
ri Baku1Duttà TA. 	 •. . , . - 	. 	', 	. 	. 	. 	- 

ThrougWthe.S*ntist-C,  
SSPC, Kaiabari (BOKcY) • 	: 	' 	• 	• 	• 	• 	•. 	.•.. 

f . 	• 	- 	 . 	 . 	 . 	 , 

• 	- L- 	.. . 	- 	- 	- 	. 	 ••. 	• 	 • 	. 	. 	• 	 - 
I,•-'. • 	- 	• 	 . 	-. 

H, 



• 	 •• 

 (,//j  

	

11() 	Pt U3I .i 'U) IN THE GAZl.TTI. OF INDI,\ [X.IRAOR lN,&Y 	 -/ 

I 	ii, SEC1ON 3 S U B LCTIoN (')I 

0, 	
•0 	 0{NTOF.1ND1A 	0 

• •MtJLSTRy 01: fKS0NNEL,JBLICGRIEvMs.J(:ES AND PENSIONS 

1 ADLP\I& IMENT OF LRSONNEL AND 1 RAINING) 
.1•. 

• 	
•0 	

•0 	
0 

• 	 0 	 0 	 1'lew l)clhi d;ited I lic Apt iI..&, 200 
0 	

0 	

0 

0 	 OTIF1(:A1ioN 	 0, 

0 	 0 	 •• 	0 

S 0 (E) - lii e'cicic of the powers conferred by sub- scctiuii (2) oIse.Aion 14 of 
the Adminislialive' itibunals ..AcL 1985 (13 of 1985). the Central Government 
hereby, spedifles the 1' day of May, 2008 as (lie date oi and from which the 

• provisioh0i Sttl sctioi,t (3) .of section 14 of (lie said Act shall apply to the 
organisations inciitioiied below, being the Societies and stawlory organisationbs 
owned or controlled by the  Goverenient and makes the ibliowing amendments in 
the notification 01  the Government of india in the Ministry of Personnel, Public 
Grievances and P.i'iions (Department of Personnel and Trair.iing) nUmber. G.S.R.' 
730E), dated the May, 1986, naniely: - • 0 0 

• In the Schedule to thesaid otification, alter serialiiumbei-  103 and the 
entries relating thcieto, the following serial numbers and etitrie§ shall be added, 

	

narnèl': 	0 	 •• 	- 	
0 	

0 - 

Not 	iIhv.ç.Qporation 
(Ii 	• () 	 0 	 •••_•_••• 	 ......0  

104 	• Central ('utmnsel for Research in 
0 Aytirvcda and Siddha 

105 	0 Cciitral C ilIinc jl for Rcscsrcli in 
0 0 	

0 Hoiiwopmu liv 	• 

106 	Central C ib iulic il for Research in 
0 0 

0  Yoga and Naturopathy 

107 	• Central Coumicjl forReseti'ch in 
0 	

0  Un&ti Medicine. 

• 	108 • 	Central Council of Indian 
N4eicii i c 

I 09 	Cei'tral Council of 1-Ionieopatliy. 

0 • 	Ra'Iitii v '\ yurvcd Vidyapc h 

• 	 ' 	 : 	

.•• 	

..: 	 0 

c* 

 

Autonomous 	body 	coimstituted 
under Societies. •Reis(ra(io,i Ac 
under the. Minisi r '  of 1-Icaitli and 
Family Welfare 

Autonomous body under (he 
Ministry of HeaRli and F.aipily 
Welfare 
Autonomous 	liody yndcr the. 
Ministry of • Health and Family 
Welfare 

Autonomous body under The 
Minisi-y of Health, and Family 
Welfare 

Autonomous • body wider- the 
Ministry of I Iealth and FmiIy 
Welfare. 

Statutory body timder the Ministry 
of Health and !:atllif)t  \11 eIt'are 	• 

Aut jjç 	I udy 	u infer 	I he 
Ministry of 	I Ic'.altfm and 0 Family 
Welfare.. 	• 	S 	• 	• • 

Tlftunzil:  

0 	 02 APR 2009 

T13• 
Guwahati Bench 	I 



;....• 	 ..'. 	..,. 
•••_, 	 ' . -.. 

	

* - -- 	
- - 
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Shri Bakul Dutta 	 •• 

Son of 1-ate Moni Ram Dutta 

resident of Village - RLInaàar, 

F 0 - Borhola P. S. Borhola 

District 	kamruo, Assam 

.Petitioner 

Vs- - 

The Union cf India 

reresentative -  by the Secretary 

to the Government of India. 

Mintstry of Textiles, 

BTh L..ayout Medivala. New Delhi. 

The Chairman. 

Central Silk Board, Banaalc're. 

• 	3. The Cirector, 

Central Muaa, Eri, Research & Training  

Inst.tute, Lahdiaarh, Jàrhat, Assam. - 

4. The J.:~- int.  Director, Muga, Silk Worm, 

Seet Oranisat.ion, Dispur, near 	Zi:":, 	
• 

Guwahati. 
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• C) 5449/07. 

BELR E 

TI E HOr'43LE MR 3 JSTICE B. K. SHARMA. 

.16.01.2 09 	. 

H ard Mr. 	RSara, learned counsel for the petitioner 

as well as Mr.B. l?3thak, lea ned C.G.S.C. 	. 	. 	. 	. 

it has be& brought to my notice that the Government 

of India in the 4epartmen of Personnel & Training in its 

notificati n datcc 22 4 200 has brought 	the. Central Silk 

Board 	v ithin 	thpurvie of 	the 	Central 	Administrative 
ii AdM1nfttmVve. una( 	. 	. 

Tribunal. I The pt ( titioner is rn 	 Central Silk aneployeé of the 

O 2 	APR 	2009 	Board. 	I is 	grience 	is 	ii rspect of Ahe 	departmental 

proceeditig 1nitiat.d against S.  him. 	 ...• 

Bench 	 In • uwahati view oi the abc e, as per the provisions of the 
S  - 	_rL 	 A 

Administ ative Trunal Act, 1985 and so also, in terms oi ui 

Apex Co irt decLon in L. chand Kumar v. Union of 

..>Jndia & Olsreplrted in 15 197(l).GLT1 (Sc,l, the Central 

Administi ative 	runal; Gu ahati Bench will be the Court of.  

/ 

	

	 first inst nce an thereafte , if the parties are aggrieved by 

th dcci. ion of ie Tribuna, We writ petition wil! lie to the 

Dsjon ench o 1 :his Court. 	•• 	.• 	. 	. 

In view o te above, thi, writ petition stands disposed 

of with iberty the pet tuoner to approach the Central 

Administtative i bunal, Gu vhati Bench, 1 re pect of his 

9 rievanca raises in the v nt petition In the event of 

approac being u.jade, the . rihunal shall condone the de!ay, 

if any, taking in o account the fact that the petitioner was 

pursuing his reril. dy befor this Court and the notification 

dated 2 ..4.200 as issue during the pendency of writ  

petitiO[_  

- 

CERTFID TO BE TR.UM0PY 	p 

: 	. 	.1 
Superintefldt (Copying Section). 	YJ 	I 
Gauhati High (ourt 
Authorised UJ 76, Act 1872 
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